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THE
PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

€11
PARLIAMENT OF INDIA
Tuesday, 5th December, 1850.

‘The House met at a Quarter to Eleven
of the Clock.

{Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Priorosep CORPORATION FOR DeLmx

*6§37. Shri Deshbandhu Gupta: (a)
Will the Minister of Health be pleased
ic state whether it is a fact that the
Chiel Commissioner of Delhi has sub-
mitted a draft Bill for the proposed
Cecrporation of Delhi, based on the
eg;('lq‘sion of New Delhi from its pur-
view?

(b) If so, when was this draft
received and what action has been
taken in the matter?

(c) Do Government propose to bring
forward any legislation on the subject
-during this session or in the Budget
‘Session of the Parliament?

(d) Is it a fact that the Chief Com-
missioner's Advisory Council, the
Delhi Provincial Congress Committea
and the Delhi Municipal Committee
have expressed their disapproval of
the idea of excluding New lielhi from
‘the jurisdiction of the proposed Cor-
poration?

The Minister of Health (BRajkumari
Amrit Kaur): (a) Yes.

(b) The draft Bill was received in
June 1950. It is under examination in
gonsuétation with other Ministries con-

erned.

(¢) It is not possible to introduce
legislation on the subject during the
current session of Parliament. All that
can be said now is that steps for intro-
g:(éf;% 1egl818tton w‘i{l be taken as soon

ernment com i -
tion of the draft B?lfte their examina

(d) Yes.
Shri Deshbandhu Gupta: May I know,

Sir. at what stage of consideration the’

Bill is at the momeni?

612

Rajkumari Amrit Kaur: I have al-
ready stated that the draft Bill has
been circulated to all Ministries con-
cerned and they are considering it.

Shri Deshbandhu Gupta: May I know,
Sir, whether it is a fact that the Bill
as drafted by the Chief Commissioner
does not deal with any other subject
except municipal?

Rajkumari Amrit Kaur: Well, it is a
Bill for the establishment of a Corpo-
ration and actually it deals with all
matters concerning the formation of a
Corporation.

Shri Deshbandhu Gupta: Is it a fact
that there are no provisions in the Bill
as drafted by the Chief Commissioner
which would give any political powers
ot any voice to the people of Delhi?

Mr. Speaker: Order, order. I do
not think this will be a subject matter
for a question.

Shri Deshbandhu Gupta: My reason
for asking the question is that on the
floor of the House it was stated that
the Corporation Bill would also give
some administrative powers.

Mr. Speaker: It is going into a
controversial and argumentative point.
He may refer to the Bill.

Shri Deshbandhu Gupta: The Bill is
not public property: it has been for-
warded only to the Health Ministry.

Mr. Speaker: May be. He may see
the Minister and get the information.

Shri Deshbandhu Gupta: May I know
whether it is a fact that the Bill is not
likely to be taken even in the Budget
session?

Rajkumari Amrit Kaur: That is so.

Shri Deshbandbhu Gupta: In view of
the fact that the Delhi Provincial Con-
gress Committee and the Chief Commis-
sioner’s Advisory Council have express-
ed themselves against the provisions of
the Bill, separating New Delhi from
Old Delhi, have Government reviewed
its own decision in the matter?

Rafrumari Amrit Kaur: Government
came to that decision after due con-
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sideration and do not see any reason for
reviewing that decision. N

Shri Frank Anthomy: Is there any
truth in the newspaper report that the
members of the New Delhi Municipal
Committee do not take their duties
seriously as a result of which it is
usually difficult to get a quorum?

Mr. Speaker: Order, order.
New DeLEI MunicipaL COMMITTEE

+638. Shri Deshbandhu Gupta: (a)
Will the Minister of Health be pleased
to state whether it is a fact at the
New Delhi Municipal Commniittee
continues to be a whally nominated
body?

(b) Has the Committee been recently
re-nominated and the number of its
members increased?

(¢) What is the number of
official and official members now?

(d; Is it a fact that three more
officials and two non-officials have
been added and if so, what were the
reasons fer raising the number of
officials by three?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes.

(b) Yes.
(¢) 12 Officials and 8 Non-officials.

(d) Yes; three officials and two non-
officials have been included but at the
same time one official. the Staff Sur-
geon, New Delhi, is no longer a mem-
ber. The three new official members
are the Superintending Engineer, Cen-
tra! Electrical Circle, the Chairman,
Delthi Improvement Trust and the Town
Planner of the C.P.W.D. They have
been brought on the Committee, as it is
considered that, in view of their techni-
cal qualifications and _the nature of
their official duties, their advice would
be of value to the Committee.

Shri Deshbandhu Gupta: May I know,
Sir, whether it is not a fact that the
number of official members who al-
ready had a majority has been increas-
ed in order to arantee a safe voice to
the official Cha an—to see that what-~
ever the official Chairman wants
dittoed?

Mr. Speaker: Order, order.

Shri Deshbandhu Gupta: I will put
it differently. May I know, Sir, whe-
ther it is a fact that there is a strong
resentment among the people of Delhi
against this step of the Government?

Rajkumari Amrit Kaur: That is not
so. 1 have received more than one
;;.tter congratulating me on the nomina-

ons.

Shri Deshbandhu Gupta: Does the
hon. Minister mean to say that she has

non-
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been congratulated on increasing the
number of officials from eight to ten?

Rajkumari Amrit Kaur: It is not a
question of the number of officials. As
a matter of fact the proportion of offi-
cials to non-officials has been decreas-
ed. But the nominations that have
been made by the Government have
been appreciated by the residents of
New Delhi.

Shri Deshbandhu Gupta: Is it a fact
that the Delhi Provincial Congress
Committee passed a resolution asking
their nominees to withdraw. or resign
as a matter of protest because no popu-
lar voice was given to them there?

Rajkuamari Amrit Kaur: I believe
they did do so.

Shri Deshbandhu Gupta: What
tion has Government taken?

Rajkumari Amrit Kaur: Government
have seen no reason to review the posi-
tion or change the nominations.

a5 P - ol - o - e
Uigts  glos &5 @ w3l S35 6 )5

? e Lo Wy 3l SaRk] oS e

[Giani G. S. Musafir: Do the Gov-
erpment intend to change the Delhi
Municipal Committee into an elected:
body?]

The Prime Minister (Shri Jawaharlal
Nehru): If hon. Members wish to dis-
cuss the future of New Delhi we can
have a discussion on it. So far as Gov-
ernment is concerned, it considers New
Delhi as a very peculiar place where
there are Ambassadors and extra-terri-
torial rights. It is mainly an official
city. Therefore in their interest, such
official cities in every country have to
be dealt with in a different way from
other places and we propose to conti-
nue that policy.

Shri Deshbandhu Gupta: May I
understand from the Prime Minister’s
announcement that he will be pleased
to allot some time for this house to dis-
cuss this question?

Shri Jawaharlal Nehru: No, Sir.

Mr. Speaker: This question has been:
discussed more than once and long.
statements have been made by hon.
Ministers.

Shri Deshbhandhu Gupta: 1 want to
know whether the Prime Minister
means to say that even in the limited’
sphere of municipal administration, they-
would not have any elected element as
members of the New Dethi municipal

committee. Is that his notion of an
official city?

Mr. Speaker:
question.

ac-

I am calling the next.
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OLp DerHr MunicrPAL COMMITTE:S
(ELECTIONS).

*639. Shri Deshbandhu Gupta: (a)
Will the Minister of Health be pleased
to state whether there is any proposal
to hold the Elections to the  Old
Delhi, Municipal Committee in April
or May, 19517

(b) If so, what will be the basis of
these elections, and the number of
seats to be filled?

The Minister of Health (Rajkumari
Amrit Kaur): (a) It is proposed to
hold the elections to the Delhi Munici-
pal Committee in 1951; no specific date
has been fixed so far.

(b) The elections will be held on the
basis of adult franchise. joint electo-
rates and revised delimitation of consti-
tuencies. The number of seats has not
yet been fixed.

Shri Deshbandhu Gupta: In view of
the fact, Sir, that the elections to the
Parliament have been postponed to
November 1951 is it the intention of
Government to hold these elections
before the General Elections, or defer
them to 1952?

Rajkumari Amrit Kaur: If at all
possible, and if the delimitation of the
wards, etc., is complete, it is the inten-
tion of the local administration to hold
these elections as quickly as possible
and before the General Elections, but
with a view to giving enough time lapse
between these elections and the Gene-
ral Elections.

Shri Deshbandhu Gupta: What prac-
tical steps have so far been taken in
this connection? ’

Rajkumari Amrit Kaur: I believe the
Chief Commissioner is doin every-
thing he can to expedite the elections.

Prof. Ranga: But what is he actually
doing: is it all left to the discretion of
the Chief Commissioner. My hon. friend
asked what definite steps are being
taken at present to expedite this matter.
The hon. Minister replies that the Chief
Comumissioner is taking all the neces-
sary steps?

Mr. Speaker: She referred to the
delimitation of wards. €

Prof. Ranga: But has any progress
been made in regard to the deligﬁtgtion
of wards and the preparation of elctoral
rolhs. oand if so what progress has been
made?

Rajkumari Amrit Kaur: The rolls, 1
believe. are ready and the work in con-

5 DECEMBER 1950

Oral Answers 616.

nection with delimitation is going on as
rapidly as possible. .

PRACTICAL TRAINING OF INDIANS ABROAD

*“640. Shri Kesava Raeo: (a) Will the
Minister of Educatiom be pleased to
state what are the facilities availabple
for Indians for practical trairning in
Engineering abroad? : :

(b) How many students on van
average are sponsored by Government
every year?

= (57 Ulge) ptaSymad ST yReis

wskle 5 ol g yudf o ls (o)
2y A5 oyl o3 % Uas e
S ooneley Arapsls e
ETVINE VS BRI TR QR TP g TS 7
ol rdaRalail S oy - el (S
a  otenlS S spedmd Ky
20 303y 5l B Tle Sae | yuyd
CShyS S el Gillae 5 eiyps S
eiape  JOLS - gan 3,8 QT €
™ e o Sl yals Sy S
Pl S oS JRpe 5 o
s Fa (69 e Klin)S | JRaRyys le
o N S e phaeyyl ((o2)

Ut P (S ko8
Jr sl AT ey -
iyl o Gl ] e sk
I PRI TR WP # DUV TR
eyl & Ua s o hes S
d e 1D e SE S gm pglae
2 el A (G =Sy, w5
[See Appendix VI, annexure No. 1::15

[The Minister of Education (Maulana
Azad): (a) Our officers abroad arrange
training facilities in co-operation with
institutions and Governmental agencies.
and effort is made in the case of each
student to help him in obtaining practi-
cal training. Practical training forms
an Itegral part of the theoretical
courses in all technical subjects.

(b) The Overseas Scholarships
Scheme is sanctioned on an year-to-
year basis. The number of students
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sponsored each year depends upon the
availability of funds sanctioned for the
scheme. A statement showing the
number yearwise is laid on the Table of
the House. (See Appendix VI, annex-
ure No. 13.)]

Shri Kesava Rae: May I know what
are the countries that are giving prac-
tical training to our students?

Sl awee p L5 Pl o stm
o el g gl - S g2 8 @
ey pl Wy M L Gyigede AN
- e B meer e <
{Maulana Azad: The foreign coun-
tries to which our students are being
mostly sent are UK. and US.A. More-
over some of them have been sent to

the other European countries for cer-
tain subjects.]

Shri Kesava Rao: May I know whe-
thei any Indian students have been
given training in the foreign countries
by the Governments concerned?

Sl b e - Ol Ul
- B ey bl 90 L ¢Fae

ulana Azad: No, so far as I can
understand. it is not so.]

Shri Kesava Rao: May I know whe-
ther any students have gone to foreign
countries for training at their own
expense?

- e~ =~ Weu’@""jfu’r'

[]nlauhna Azad: Yes, many students
go.

it fr@f: 9T & ¥ &N A W@
wTH @A w1 frax  famdt aEx
T

[Shri Dwivedi: How many students

among them have gone to receive train-
ing in Agriculture?]

3US 8 Sy ol - ST Waae
W6 el e S Sl e
{Maulana Azad: The question did

not pertain to Agricultural training; it
was about general training.]

o Lo Yo fag : TN &FT-
evor & WM frmdt @@l &t @

5 DECEMBER 1950 Oral Answers 618

Ixfawre Ifaq qc qgf e & S
o FY w1 FTH & or feqr A § 7

{Dr. R. S. Singh: Have all those
students, who have returned from
abroad after receiving their technical
training on Government Scholarships,
been given employments?]

Mr. Speaker: Order, order. This
question has been put a number of
times.

Shri Munavalli: May I know what
are the expenses incurred during 1949
and 1950 on such students?

I ep & o] e - ol Use

rgyd (5 P MLl -8
-2

[Maulana Azad: I cannot tell you

this thing at this time. I require notice
for it.]

st Ao GAc fag: # TG SEET

wrear g o @amEr qudad ferEa=

Tadwre & fea few sea fewiddmeq

¥ T aE F TIAEE W g T

¥ f& =g awge Qi ;<

Far ¥ Fgd feqEuw= F ag =0

g fr 5w ST ¥ FW W TH

Frenfsaie @1 ¥ oF feaEdee #T ?

{§hri T. N. Singh: 1 would like to
kpnow which of the Government De-
partments other than the Education
Department arrange to send students
abroad to receive training? Have your
Department ever given thought to the
point that this sort of work should be

done by a single Department in a
co-ordinated manner?]

U Ligane s i o;ﬂ U’,,-
et ae JWd (ol e e
ot oprReke (g g eSS
- 041.5 el & - & e 1
P ¥ B R I O
D2 o6 B Sk g
Ur S o S et el !
- & Pl ¥

[Maulana Azad: I presume that the
hon. Member is under the impression
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that this work is divided among differ-
ent Ministries. It is not so. The Edu-
cation Ministry has set up special
branch for this purpose. These affairs
are managed by this very branch here
as well as abroad.]

Rev. D'Souza: 1Is the hon. Minister
aware that a fairly good number of
students in the United States do not
find that the allowances given to them
in the matter of dollar exchange are
sufficient and are sometimes in rela-
tively serious difficulties?

S ._-',4..",,3 alalaa 2y = KT Upa”
R R N I e P
-alo S b
[Maulana Azad: This issue has al-
ready come before the Government and
they have settled it.]
ot fFA : QiFeax Shfaafor
F fod 1€ arfsamy T 2
[Shri Dwivedi: Has any student gone

abroad to receive training in Agricul-
tural Engineering?]}

e el &2 e - of5f U¥yge
- L, Ay

[(Maulana Agad: I cannot give this
information just now.]

dfger speitTaT Te SaTeaw : fadf
o o fafes $efrafor & fo
fopat &wr 7 27

{Pandit Munishwar Datt Umdhysy:
How many students have to
receive training in Mechanical and wal
Engineering?]}

B T e Bt

- UL R yag 6S oo

[Maulana Aszad: I cannot say any-
thing in this connection just now.]}

UNDER SECRETARIES (APPOINTMENTS)

*642. Shri Kesava Rao: (a) Will the
Minister of Home Affairs be pleased
t¢ state whether it is a fact that the
Selection Board constituted for the
purpose aof selecting Under-Secretaries
for the Central t has drawn
up lists of persons to be employed in
that capacity?

(b) Is it a.fact that some of the
i\g:?,istnes have refugsed to uccept the

5 DECEMBER 1950

Oral Answers 620

(c) 1Is it a fact that persons irrespec-
1ive of their rank in the lists are being

appointed?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) Yes. The refer-
ence, it is presumed, is to the Special
Recruitment Board.

(b) No.

(c) All persons approved for appoint-
ment on a permanent or probationery
basis who wish to be appointed to the
service and are available are being
appointed. As regards persons approv-
ed for appointment on trial the exigen-
cies of service are taken into account
in making appointments. It is not due
to any recalcitrance on the part of the
Ministries concerned, as suggested.

Shri Kesava Rao: May I know how
many people have been selected for
posts of Under Secretaries and how
many have so far been appointed?

Shri Rajagepalachari: Officers suit-
able for confirmation and officers suit-
able and fit for appointment on proba-
tion are less than the total number of
permanent vacancies which is 180.
These two classes that I referred to
total 132.

Shri Kesava Rao: May I know whe-
ther all the persons who have been
selected by the Special Recruitment
Board have been appointed?

Shri Rajagopalachari: I have already
explained that those who have been
selected and found suitable for con-
firmation and those who are found
suitable for appointment on probation,
have found appointments. Those who
have been found suitable for trial are
awaiting opportunities and exigericies
of the service.

_ Shri Rathnaswamy: May 1 know if
in filling up these Under Secretaries’
posts due consideration is given to the
claims of Scheduled Castes?

Shri Rajagopalachari: I believe so,
Sir. but 1 should not like to guess.

Shri B. Das: Is it a fact that Under
Secretaries are being recruited from
persons in superior jobs, that the posts
of Assistant Secretaries have been abo-
lished by the recommendations of; the
Gopalaswami Ayyangar Report and
that subordinates who used to be pro-
moted as Assistant and Undeér Secre-
taries are not getting any chance?

Mr. Speaker: Order. order. How
doex ‘this arise out of the question?

Shri B. Das: Let me put it different-
ly. Arising out of the answer given by .
the hon. Minister that 180 persons are:
being appointed as Under Secretaries,,
may 1 know whether for these Under-
Secretaries’ jobs the old time d@ssistants.
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are being promoted? ‘That is all my
question.

Mr. Speaker: Did the hon. Minister
refer to Under Secretaries? I thought
he referred to permanent jobs and jobs
on probation.

Shri Rajagopalachari: The Undex
Secretaries are included in that.

Mr. Speaker: But the reply was as
regards people who were to be recruit-
ed permanently and people to be re-
cruited on probation.

~ Shri Rajagopalachari: Yes, Sir, to
those places.

Mr. Speaker: It is a comprehensive
reply. -

Dr. M. C. Reddy: May 1 know if
there were any lady candidates that
were found suitable and what were the
reasons for their non-selection?

Mr. Speaker: This was once asked
and replied to.

GOVERNMENT HOUSING Factrory

*643. Shri Kamath: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that the
monthly journal Building of January
1950, published in England, had a
rote on the Government 1lousing
Factory, Delhi, wherein the following
words occurred: “the native btelieves
that if ‘the devil comes in at unc door,
he will pass out at the other without
disturbing the occupants”; and

(b whether the Editor of the
magazine has since offered an apology
for these offensive remarks about
Indians?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes.

(b) He has writter a letter of apology
in which he has made it clear that no
offence was meant.

Shri Kamath: Is it a fact that the
devil has managed to enter these prefab
houses and now refuses to get out?

Mr. Speaker: Order, order.

Pandit Balkrishna Sharma: Has the
hon. Member seen the tail of it?

Shri Kamath: What is the text of
the apology?

Rajkumari Amrit Kaur: “Dear Sir—
My attention has been drawn to a refer-
ence made by Shri H. V. Kamath in
the Indian House of Representatives on
the 10th of August to an article in the
January num of Building. 1 can-
not too emphatically assure you that
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we intended no mockery in this. We
wrote the words in this office from
what we thought to be one of the facts
influencing the planning of your
people’s housing, and 1 may say our
own English homes, in their planning
and equipment. are still in many 1in-
stances the legacy of many of the tradi-
tions (shall I say folk-lore) of the
people native to this land. I cannot
express too deeply my concern that any
words which have appeared in my
journal should have caused. however
inadvertently, such hurt, and I am very
readily prepared to retract and endea-
vour to set right any mis-statement
made by us.—With every expression of
goodwill toward you and the aspira-
tions of your people, 1 respectfully
remain, Sir, Yours very sincerely.”

Shri Kamath: With reference to the
sentence in the last paragraph which
the hon. Minister has not read out. has
any letter from her been sent so as to
enable the Editor to retract and en-
deavour to set right any mis-statement
made by him, because the Editor asked
for a personal letter on the point from
the Ministry for publication?

Rajkumari Amrit Kaur: After the
receipt of this letter, we did not con-
sider it advisable to insist on the publi-
cation of any apology or of any reply
in the paper because we felt that this
would merely be attracting unnecessary
attention to an incident which in itself
is not of very great importance.

Shri Kamath: Has the journal cor-
rected its mis-statement in any subse-
quent issue?

Mr. Speaker: Order, order. It is pro-
ceeding on an argument.

TRUST BY RULER OF BarRoDA

*644. Dr. M. M. Das: (a) Will the
Minister of States be pleased to state
whether it is a fact that the for-
mer Ruler of Baroda has formed a
Trust for the disposal of crores of
rupees worth of properties?

(b; 1Is it a fact that the Union Gov-
ernment was consulted and had given
its (ionsent to the setting up of th:s
trust?”

The Minister Without Portfolio (Shri
Rajagepalachari): (a) His Highness
the Maharaja of Baroda has created two
Public Trusts of Rupees one crore each
for the benefit of the Baroda University
and for rural uplift.

(b) The Government of India were
consulted and agreed to the Trust being
constituted.

Dr. M. M. Das: May I know, Sir,
whether the oroperties that have been
entrusted in the hands of the trust were
private properties and if it belonged to
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the Maharajah of Baroda why it is at
all necessary to consult or to take the
consent from the Central Government.

Shri Rajagopalachari: 1t is private
property of which he has made a trust
and, I think, he did very well in con-
sulting the Government of India. There
is no question of right.

Dr. M. M. Das: May I know whether
Government has got information at
their disposal that similar trusts are
being set up or will be set up by rulers
of other Indian States?

Shri Rajagopalachari: In the old
days these rulers looked after their
families in their own right. In the
changed position many rulers think
that they ought to create trusts of this
kind in order that there may be a per-
manent provision for the members of
their families.

Dr. M. M. Das: May I know whether
in all cases the advice of the Central
Government is sought?

Shri Rajagopalachari: Wherever it is
sought for. advice is given. We cannoct
forestall how many will in future ask
us.

Shri Deshbandhu Gupta: May I know
whether Hyderabad has also recently
created a trust. and if so, what is the
value of that?

Mr. Speaker: I am afraid the ques-
tion is going beyond the scope of the
present question.

Prof. K. T. Shah: May I ask whe-
ther this trust made by the Ruler of
Baroda was really a continuation of the
trust made by his grand-father Sir
Sayaji Rao, the Jubilee Trust. and
therefore it is not quite a private pro-

perty.

Shri Rajagopalachari: As far as 1
can say from the papers it is not a
continuation of any previous trust but
two new trusts have been created for
the educational objects mentioned and
the rural welfare objects mentioned for
the area of Baroda which now is merg-
«ed in Bombay.

. Prof. K. T. Shah: Is it not provided
in the recital of the trust in the pre-

amble that it is a continuation of the’

Jubilee Trust?

Shri Rajagoepalachari: If it is so, the
mell;dember is better informed than

. Shri Deshbandhu G :

tmnydldl I';gt {eltate t: I’tt‘;e olt\.ah’;rqgerg-
perty. ant to know wh

Nizam_ of Hyderabad has ‘:lsgthtg-mtgs

a similar trust, if so, details of the
same?
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Mr. Speaker: The hon. Member will
see that the question is restricted to
Baroda. The question of Hyderabad
does not arise.

HOME SCIENCE IN Lapy Igwin
CoLLEGE, NEwW DELHI

*645. Dr. M. M. Das: (a) Will the
Minister of Education be pleased to
state whether Government propose to
introduce B.Sc. and B.T. classes in
Home Science in the Lady Irwin
College, New Delhi?

(b) Is it a fact that for the introduc-
tion of the above two classes, Is.
1,27,000 recurring and Rs. 6,11,000 non-
recurring to be spent during a period
of three years are requir?d?

(c) What is the total number of
students studying Home Science in the
Lad); Irwin College, during the current
vear?
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[The Minister of Education (Maulana
Azad): (a) The scheme relating to the
introduction of B.Sc. and B.T. classes in
Home Science in Lady Irwin College
has already been implemented. The
gree-Course in Home Science started

on 18th August, 1950, with the first
and second year classes simultaneously.

(b) The total expenditure to be in-
curred during three years is Rs. 1.27,043
recurring and Rs. 4,11,000 non-recur-
r .

(c) The total rumber of students
studying Home Science in Lady Irwin
College for the current year is 312, out
of which there are at present 45 stu-
dents in the B.Sc. classes, 27 in the 1st

year and 18 in the 2nd year.]
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Br. M. M. Das: May I know whether
the  degrees conferred by the Lady
Irwin College will be regarded as equi-
valent to similar degrees on other sub-
jects in other Universities for purposes
of Government appointment?

s sd ‘_SS L:” ULD > 3 l)’j' L:’,.'
= S alen

[Maulana Azad: Yes, they will bear
a similar recognition.]

Dr. M. M. Das: May I know whether
the introduction of M.Sc. course and
arrangement of doctrateship in Home
Science in the Lady Irwin College are
under the active consideration of Gov-
ernment?

Dol S i gy gayd : ofsT Uye
- 2 et 5y semd (S5 (ool
[Maulama Azad: No; no such pro-

posal is under the consideration of Gov-
ernment at present.]}

Dr. M. M. Das: In view of the fact
that the use of spurious cosmetics are
damaging the health of our girls may 1
know whether the proper use of cosme-
tics is included in the curriculum of
Home Science?

Mr. Speaker: Order, order.
INcoME Tax INVESTIGATION COMMISSION

*646. Shri Jhunfthunwala: Will the
Minister of Finance be pleased to state:

(a) the total amount, assessed by the
Income Tax Investngatlon Commission
till 1st November, 1950, which has not
been disputed by the assessees;

(b} the total amount assessed by them
till 1st November, 1950 which has been
disputed by the assessees;

(c) the total amount realised (i) out
cf the undisputed assessment and (ii)
ou! of the disputed amount till 1st
November, 1950; and

(d) the fotdl amount spent on the
Income Tax Investigation Commission
ﬁ?;%‘ 1st March, 1950 to 1st Novemker,
19507

The Nlimster of Finance (Shri C. D.
Deshmukh): {(a) The amount of con-
cealed income reported by the Income
Tax Investigation Commission on the
basis of settlement, ie. in r of
cases not disputed by the assessees, was,
upto 1st November 1950 Rs. 618 lakhs
mvolvmg a tax of Rs. 316 lakhs.

(b). The amount._of concealed income
on which aunpkem ry -assessments
I T RGeS e o e e o

.of T -
mission on regular investigation upfo
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1st November 1950 is Rs. 311 lakhs in-
volving a tax estimated at Rs. 209 lakhs.
It is presumed that these are the dis-
puted cases referred to in the question.
(¢) (i) Rs. 52 lakhs.
(ii) Rs. 33 lakhs.
(d) Rs. 5,60,680.

Shri Jhunjhunwala: May I know
what are the reasons for the tax not
being realized in cases of settlement?

Shri C. D. Deshmukh: Because the
assessees have not got the ready means
available to pay the tax. After all it is
assessment in arrear and after so many
Yyears.

Shri Jhunjhunwala: What steps are
the Government taking to secure that
these taxes will be realized?

Shri C. D. Deshmukh: We are doing
the best that we can by giving instal-
ments according to the expected paying
capacity of the assessees.

Shri Jhunjhunwala: Have the Gov-
ernment taken away any praperty or
anything as security for the same?

Shri C. D. Deshmukh: No property
has been taken as security.

Shri Syamnandan Sahaya: Is it a
fact that these assessees are willing to
give their properties in lieu of the taxes
to the Government?

Shri C. D. Deshmukh: I want notice
of this question, Sir.

Prof. K. T. Shah: Will the hon. the
Finance Minister be pleased to state
what are the number of cases still re-
mai.né,ng to be investigated and reported
upon?

Shri C. D. Deshmukh: 1,096.

Dr. R. S. Singh: Is it a fact that the
Income-tax Investigation Commission
has allowed the assessees to evade, dur-

ing the gast 15 months, to the extent
of Rs. 1 5,00,000.
Shri C. D. Deshmukh: That is the

sum of the figures which I have given
here: 618 and 311.

Shri T. N. Singh: May I know, in the
case of instalments, what is the total
period in which all these amounts will
be recovered?

Shri C. D. Deshmukh: No permd is
prescribed; it differs according to the
merits of each case.

Shri Joachim Alva: I believe the term
of appointment of the Income4tax

vestigation Cotnmission will-be oVer iv
3ist March 1951.. If the cases, 10,000
and odd, as stated . . . .. :

Bhri So#b: 1,000,
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Shri Joachim Alva: ... . as stated
by the hon. Minister, are not over by
that period, will the term of the Com-
mission be extended?

Shri C. D. Deshmukh: I would draw
the Member’s attention to my answer to
part (b) of Starred Question No. 280
for the 22nd November, 1950 in which
1 stated that it is not expected that the
work of the Commission will be com-
pleted by 31st March 1951 and that the
question of extending the term of the
Commission. will have to be considered
by Government in due course.

SCHOLARSHIPS TO INDIAN PERSONNEL

*647. Prof. K. T. Shah: (a) Will the
Minister of Educatior be pleased tuo
state what steps are being taken by
Government to provide fully qualified
Indian Personnel to staff the various
higher Research Institutions, and
Scientific or Technological Laborato-
ries established in the country?

(b) Have any Foreign Schol)arslu’ps
beer: awarded to train such personnel?

(c) If so. what is the amount of such
scholarships?
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[The Minister of Education (Maulana -
Azad): (a) The Government are tak-
ing the following steps for staffing the
various Higher Scientific and Technolo-
gical Institutions by fully qualified
Indian personnel:

(1) Scholarships are awarded to
teachers of proved merit and ability for-
advanced studies and research abroad
in selected subjects for which such
facilities do not exist in the country.

(2) Suyitable Indians are trained by
the foreign experts employed in the
Institutions.

(3) A Higher Technological Institute
is being established at Xharagpur to

rovide training of the highest standard
in a number of subjects.

(4) Certain Post-graduate and Re-
search Departments of Universities are
being given grants-in-aid for their deve-
lopment.

(5) Selected non-Government Engi-
neering and Technological Institutions
are being given grants-in-aid for their
improvement and strengthening.

(6) Research Scholarships are being
awarded to students in Universities and
other institutions of higher learning for
advanced work.

(b) Yes. 23 such scholarships have
been awarded for varying periods under
the modifed Overseas Scholarships .
Scheme, 1949-50,

(c). The total cost of training abroad
is estimated at Rs. 2,67,0600.])

_Prof. K. T. Shah: May I ask whether
the teachers sélected for such scholar- -
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ships and sent abroad are left to them-
selves to get the instructions that they
need where and how they can, or do
Government make provision for secur-
ing such instructions in advance for
‘them?

- @ By s b Calidie K daiyyd
& Edaind O pae yyesS an
o EKaman o oS & G K
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[Maulana Azad: Government handles
various cases in different ways. In
certain cases the Government them-
selves select those subjects which they
think necessary and accordingly make
arrangements before hand so that faci-
lities of training in these subjects
abroad may be available.]

Prof. K. T. Shah: Do Government
make any arrangements with the count-
ries or manufacturers from whom we
buy machinery or apparatus or equip-
ment for equipping these institutions to
train .any number of such selected
teachers?

Sl it t ol Ulye
U -
-2 ST S

[{Maulana Azad: Yes,

A the Govern-
ment have tried for this.]

_ Shrimati Durgabai: May I know what

.is the present practice or procedure
followed in the matter of recruiting
teaching personnel to these institutions
and laboratories?
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{Maualana Azad: Different institutions
have adopted different methods. Gov-
ernment gives them advice from time
to time. In certain cases Special Selec-

tion Committees have been set up.]

Shrimati Durgabai: My question is,
what is the present practice in the
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matter of recruitment of teaching per-
sonnel to the institutions. Are they
going before the U.P.S.C. or is the re-
cruitment dene by committees appoint-
ed for that purpose?

O O 3t K el : 5T Uy
Cilidie 5l A o eaReyaise
CEinS Cilibe Wyl 5 Ry

- als,

{Maulana Azad: It concerns the
various universities separately and
they have laid down their own different
procedures.]

st Yo gAe Tog: =ar ag @

[(Shri T. N. Singh: Is it a fact that
you have received complaints from the
different universities to the effect that
the method of handling these subjects
by the technically trained staff of the
research institutions produces such
results by which they themselves are
facing the difficulty of getting trained
personnel.]

N R s ol Uy
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(Maulana Azad: No such complaint
has been received by the Government.]

REFORMATORIES
*648. Shri Raj Kanwar: Will the
Minister of Education be pleased to
state the total number of Reformaiories
in the Centrally Administered Areas
opened by the Central Government for
the detention. care and reformation of

juvenile offenders and where are they
located? -
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[The Minister of Education (Maulana
Azad): None.]
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Shri Raj Kanwar: Have Govern-
ment under consideration any scheme
of Prison Reform in the country espe-
cially in the Centrally Administered
areas. and if so, at what stage, does the
matter stand?
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[Maulana Asad: The Education
Ministry convened a Conference last
year to consider this matter. The Con-
ference set up a Committee to prepare
a model Bill which could be sent to the
various State Governments and which
the Central Government itself could en-
force in the Centrally Administered
Areas. The Committee has completed
its deliberations. The Bill is ready and
we hope to introduce this Bill quite
soon.]

sitvw wav: 98 fas =94 T&
qifeadce ¥ €€ 3T 1 FIIT ?

[Shri Raj Kanwar: When will it be
pussible to introduce the Bill in the
Parliament?]
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[Maulana Azad: It is hoped that the
Bill would be introduced quite soon.]

Shrimati Durgabai: May I know whe-
iher the attention of Government has
hee.n drawn to the Prison reform that
e;a; already been effected by the Gov-
prgn:)es:tis ?Afn dBor{\t?ay and also. to the

er i
g Gover et ?e consideration of _thg
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>
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{Maulana Azad: I cannot say any-
thing at this time with regacd to the
State Governments but the Central
Government is not unaware of the work
done by the Government of Bombay.]
- .
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[Shri Deshbandhu Gupta: Has the
reformatory functioning in Delhi been
closed?] -
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[Maulana Azad: So far as the Gov-
ernment are aware there was none in
Delhi. There is only a private Home
run by the Children's Aid Society in
Delhi and it is doing this work and the
Government also gives help to it.]
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[Shri T. N. Singh: I wanted to know
in which jails or reformatories the
juveniles of the Centrally Administered
Areas are being keot in the present set
up and how are they managed?]
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[Maulana Asxad: As there are no
such special arrangements existing here
at present so it is concluded that ordi-
narily they might be keeping them in
jails.] h .
“Mr. Speaker: 1 am geoing to the next
question. I
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HEALTH MINISTERS’ CONFERENCE
RECOMMENDATIONS)

*649. Dr. V. Subramaniam: (a)
Will the Minister of Health be pleased
to state the main recommendations of
the Health Ministers’ Conference held
at Delhi on the 31st August, 1850?

(b) Do Government propose to place
a copy of the recommendations on the
Table of the House?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). The re-
commendations of the Health Ministers’
Conference held in August-September
1950 are contained in their Resolutions,
a copy of which is placed on the Table
of the House. [See Appendix VI,
annexure No. 14].

Dr. V. Subramaniam: Have the reso-
lutions passed in the Health Ministers’
Conference been communicated to the
different State Governments and their
:_iewi obtained on the recommenda-
ions?

Rafkumari Amrit Kaur: Ybs; the
resolutions were circulated at once to
all the State Governments. Some of
them have replied; some of them have
taken action on many of them. Every-
thing is under consideration by them.

Dr. V. Subramaniam: Under item
No. 4, have Government established a
Central Council of Health under the
provisions of article 263 of the Consti-
tution, and if not, when will action be
taken on this resolution?

Rajkumari Amrit Kaur: It has not
yet been established. We are awaiting
replies from all the States.

Dr. V. Subramaniam: Regarding re-
search, what action has been taken by
Government. so far, and what amount
has been set apart for this year. and
what amount has been utilised?

ri Amrit Kaur: Is the hon.
Member referring to research in the
indigenous system of medicine?

Dr. V. Subramaniam: Yes.

ri Amrit Kaur: Well, the
hon. Member is a member of the com-
mittee whose report we are still await-
ing, and he knows exactly the position
in which the matter now is. As soon
as the recommendations of the com-
mittee are received, we will see what
can be done.

Shri 8. C. Samanta: May I know
what.conicreté steps Government pro-
pose to take on the unanimous recom-
mendations of the enquiry committees,
ahd the fecommendations of the Health
Ministers’ conference?
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Rajkumari Amrit Kaur: 1 have al-
ready replied to the question.

Shri S. C. Samanta: Do Government
propose to bring in any Bill or Resolu-
tion to implement those recommenda-
tions?

Rajkumari Amrit Kaur: On receipt
of the replies from the State Govern-
ments, Government will take such
action as may be necessary.

Dr. M. M. Das: May I know whether
the Health Ministers’ Conference held
in Delhi recommended and reguested
the Minister of Health to invite foreign
experts to come to this country and
solve the health problems of this
country?

Rajkumari Amrit Kaur: There was
no such resolution passed at that con-
ference.

Shri Kamath: Sir, what steps have-
been taken or are being taken by the
Centre towards the co-ordination of the
work of the Health Ministers of the
States?

. Rajkumari Amrit Kaur: The Centre
is in an advisory position. We keep
very closely in touch with all the health
programmes of the various States and
we are in constant communication with
them through the means of these Health
Ministers’ conferences and in other
ways also.

D1SCOVERY OF A CONSTRUCTION
OPPOSITE THE ‘TAY.

*650. Prof. S. N. Mishra: Will the
Minister of Educati be pl d te
state:

(a) whether it is a fact that a
massive brick-and-stene construction on:
the left bank of the Jamuna at Agra.
op%osit the ‘Taj’ has been discovered;
an

(b) if so, the facts relating to the
discovery?
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[The Minister of Education (Msaulana
Azxad): (a) No, Sir, it is not a massive
brick-and-stone construction that has
been excavated, but only a carved red
sandstone fragment of the intrados of a
small dome possibly belonging to a
collapsed chhatri and a few other archi-

tectural members and rubble stones
that have been dug out.

(b) The low mound was excavated
by a Bairagi faqir.]
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[Prof. S. N. Mishra: Can the hon.
Minister say as to what period of his-
tory they belong?]
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{Maulana Azad: As it has been dis-
covered near Char Bagh, and as Char-
bagh has been mentioned by Baber in
his autobiography, so it is presumed
that it was probably the debris of some
building of that age. It can be said that
it does not belong to Shahjahan period.]
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[Prof. S. N. Mishra: Can the hon.

Minister say whether the excavation

work of this site has been stopped
it is still conﬂnuin;]s .
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{Maulana Azad: No _excavation
work is in progress there. Perhaps that
Bairagi Faqir did that digging in search
of some treasure trove with the result
that these stones were found. When
this thing came to the knowledge of the
Archzological Department, they sent
their own man there and the said stone
was thoroughly examined.]

ASSAULT BY MILITARY PERSONNEL
IN JUBBULPORE

*651 Shri Kamath: Will the Minister
of Defence be pleased to refer to the
answer to my Starred Question No.
183, asked on tne 3rd August, 1950
regarding assault by military person-
nel in Jubbulpore, and state:

(a) whether it is a fact that, after
the Court of Enguiry came to the
finding that the incident did not call
for any disciplinary action against
the personnel involved, the local
Police chalaned the military person-
nel before a Magistrate under Sec-
tions 448, 506, and 337 of the Indian
Penal Code;

(b) whether it is a.fact that sub-
sequent to the institution of the
aforesaid pi ings against the mili-
tary personnel, the Army authorities
askegie for the withdrawal of the case
on ground that proceedings b
Court Martial would be ordered:; ang

(c) if so, what has been the result
of the Court Martial?

The Deputy Minister of Def
(Major General Himatsinhji): (a) and
. Xes.

(¢) A Summary of Evidence has
been ‘ordered to be recorded against
the officer and according to the latest
reports, evidence of five witnesses has
been recorded so far.

Shri Kamath: Sir, on what date did
the Police flle the case in court, and
cn what date after that did the Army
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Authorities ask for the withdrawal of
the case?

Major General Himatsinhji: The date
was some time in August. The Army
authorities when they heard that the
Police were making a prima facie case,
decided to review the case, under the
Indian Army Act, 1950, section 125
which empowers the appropriate Mili-
tary authority, in this case the Sub-
Area Commander, Jubbulpore, to do
so, and they decided to have a court
of enquiry and Summary of Evidence
recorded under the Military Law.

Shri Kamath: Sir, does not the
Army Act prescribe any period within
:eli:ic‘}l the Court Martial should be

Major Gemeral Himatsinhji: It does
not. The delay has been very much
regretted, but there are certain reasons
for this delay which the hon. Member
might not agree that I should detail
here. First of all, when the enquiry
was going on, this officer was sent on
a course of training at Mhow and
during the course there, was injured.
Therefore he did not return to the
Station till about the 28th September
1950. That was one reason for the
delay. The second reason for the
delay was, while the Summary of
Evidence was being carried out, the
chief witness—Shri Yadav was sum-
moned three times, once in October
and twice in November, but he refused

to come. At last he came on 22nd )

November and during the giving of the
evidence he refused to comply with the
rules of procedure according to the
Military Law and withdrew.

Shri Kamath: Sir, have instructions
been issued to expedite and speed up
these Court Martial proceedings?

Major General Himatsinhji: They
have been in direct touch by means of
telephone and by post, and they have
been asked to expedite and complete
this Summary of Evidence, and if con-
sidered necessary by the competent
authority, the Court Martial, as soon as
possible. I would like to tell the hon.
Member that if the military action,
whatever it may be, Court Martial or
otherwise, is not satisfactory to the
civil authorities, then they have the
right under -Secion 127 of the Army
Act, to appeal to the Central Govern-
ment to re-try the case in the civil court.
In other words, the civil authorities and
thz hon. Mr. Kamath have the last

word.

Shri Kamath: Sir, what is the posi-
tion under the Army’ Act after the
police case has been withdrawn at the
request of the Army authorities?
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Mr. Speaker: Order, order, that will
be a discussion about the interpretation
of the law.

Babu Ramnarayan Singh: Sir, I
could not follow the answer. What is
the maximum period of time allowed
for a case to be decided by court
martial?

Major General Himatsinhji: I have
answered it, Sir.

Babu Rammarayan Singh: I did not
follow the answer, Sir.

Mr. Speaker: No time limit.

OVERSEAS SCHOLARSHIPS

*653. Pandit Munishwar Dutt Upa-
dhyay: Will the Minister of Education
be pleased to state the number of
overseas scholarships available for
the years 1951 and 1852 and the sub-
jects for which they are available?

2(of5] Ulye) 1 ytaSamal O yRuske
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The Minister of Education (Maula:
Azad): Details regarding the Overse:z
Scholarships Scheme for the financial
year 1951-52 are under consideration
of Government.]

Shri B. K. Das: May I know lif the
scholarships are given to persons who
are already in Government service, in
order to give them a refresher course?

Gy pakad B e s ol UYye
oSl &g ol 2 K G
Ut oy Sl a K8 o,
il oS ab gl el ga
e Upggt s el N 8 a3
- - k&jh L?m }'L! L"’Y,’ ‘,b
[Maulana Azad: It has been laid
down in the new scheme which has
been given effect to. Those officers of
the Government who would be requir-

ed to be sent abroad for addi to
their qualifications would be sen,tlﬁ

Shri B. K. Das: How many persons
have been sent in this manner, this
year, 1950? '

d«’ L olans & : ol Ulyge

- Lk, Axy U“"*‘

[Maulana Azad: I cannot give their
number just now.]
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dfen etRT T IUTE : TEF
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Pandit Munishwar Datt Upadhayay:
ng much money per month is propos-
ed to be given to every student as
stipend?]
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[Maulana Azad: The amount is not
the same. As the students are sent to
different countries so keeping in view
the cost of living of those countries the

amounts of stipends are accordingly
fixed.]

ot fyaat : WWW
tfan & fod 8 wewi ar faanfagl
¥ fod 1€ g qfeaa Tt Sy ?

[Shri Dwivedi: Will any seats be

reserved for the students of the Cen-

trally Administered Areas?]
dagy K gty ool Ulye
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[Maulana Azad: Scholarships are not
being awarded on provincial or state
basis, therefore this question does not
arise.]

PRIVILEGE OF MEMBERS OF PARLIA-
MENT FOR HOLDING ARMS.

*654. Shri V. K. Reddy: (a) Will the
Minister of Home Affairs be pleased
to state what are the reasons for with-
drawing the privilege of the Members
of Parliament for holding Arms with-
out licence?

{b) What are the other categories of
pe;'sons wh) can keep Arms without
taking any licences?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) and (b). This
was done as part of a general policy
drastically to curtail the cauggt_)ries of
persons who enjoyed the privilege of
exemption from taking out a licence.
In pursuance of that policy exemption
has been limited mainly to Heads of
States, Rulers of Indian States and
certain members of their families. The
hon. Member's attention is invited to
the Press Note dated the 22nd May,
1950, issved by the Ministry of Home
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Affairs explaining the policy under-
lying the restriction of exemptions. °
Copies of the Press Note and of the
Home Ministry Notification of 28th
April, 1950, are laid on the Table of
the House. [See Appendix VI. annez-
ure No. 15.]

Shri V. K. Reddy: Sir, what are the
reasons for the exemptions given allow-
ing the fire-arms to the rulers?

Shri Rajagopalachari: They are most-
ly in accordance with the privilege-
given in the Constitution, under which.

the privileges of these Rulers have been
guaranteed.

Shri V. K. Reddy: May I know
whether any Member has misused
before the privilege given?

Shri Rajagopalachari: I am not able
gr answer the question as to misuse,

Pandit Krishna Chandra Sharma:
May I know if any abuse of the privi--
lege by Members of Parliament has
been reported? N

Mr. Speaker: Order order,

Pr. M. M. Das: As this question re-
lates to the privileges of the Members
of Parliament, may I know if the-

Speaker has been consulted about the-
matter?

Shri Rajagopalachari: As regards the
privileges of Members of Parliament
the position stands thus. In accord-
ance with the new principle of equality
in our Constitution it is not consider-
ed fair to take special privileges on.
behalf of the Members of Parliament.
Prof. Ranga: Only for Ministers!

Shri Rajagopalachari: Not even for
Ministers.

Sardar B. S. Man: What is the prac-
tice in'the House of Commons so far
as this privilege is concerned? Are
we following here the same practice as
in the House of Commons?

Mr. Speaker: What privilege is the
hon. Member referring to? Does he-
mean privileges of the House?

Sardar B. S. Man: I want to know
whether this privilege of possessing
arms without licence is extended to the
Members of Parliament in the House
of Commons or not.

Shri Rajagopalachari: The general
position with regard to the right of
carrying arms differs from country to-
country and the hon. Member is aware
of the peculiar size and nature of our
country. We cannot follow every
thing that is done in England.

Mr. Speaker: Next question.
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ABORIGINAL TRIBES OF ASSAM

[*655. Shri Oraon: Will the Minis-
ter of Home Affairs be pleased to
-state:

(a) whether the Santhals, Oraons,
Mundas, Gonds and Khonds of Assam
have been included in the list of abori-
.gina! tribes of Assam; and

(b) the number of aboriginal tribes
in Assam according to the 1941
-Census?]

The Minister Without Portfolio (Shri
Ra, ri): (a) Thefe are no
‘lists of ‘aborignal tribes’ as such. So
far as Assam is concerned, the tribes
referred to in the question have not
‘been included either in the list of
‘Scheduled Tribes' specified in the Con-
stitution (Scheduled Tribes) Order,
1950, or in the list of ‘Backward Tribes’
specified in the Thirteenth Schedule
to the Government of India (Provin-
cial Legislative Assemblies). Order,
1938.

(b) The total number of persons who
were enumerated as members of tribal
.communities in Assam in the 1941-
Census was 26-07 lakhs.

it sivcia : &wnafa wgra, WK 4
gy & awar fear a1

(Shri QOraom: Mr. Speaker, Sir, it
should be explained to me in Hindi.]

Shri Rajagopalachari: If I had known
-enough Hindi 1 should have answered
the question in Hindi itself.

Mr. Speaker: Perhaps the hon. Minis-
ter for Parliamentary Affairs or some
other Minister might be able to trans-
late the answer in Hindi.
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(The anrswer was
Hindi))
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[Shri Oraon: Were these tribes in-
cluded in the aboriginal tribes in 1941
census or not?]

Shri Rajagopalachari: These tribes
that have been referred to are mostly
non-Assamese tribes that have been
working in the tea gardens. There has
been a change in the policy with re-
gard to the classification of the
labourers in the tea gardens. At pre-
sent the question of including them in

translated in

-the Scheduled Tribes would involve

political consequences of representa-
tion in the local Assembly and this
would raise fresh questions. The inclu-
sion of these among the backward
classes does not raise such questions,
because there is no question of repre-
sentation for them. The Governmen:
of India have gone into considerable
discussions with the Government of th>
State and they have come to certain
results on the report of the special
committee appointed. They are treat-
ed as backward classes for the pur-
poses of article 340 of the Constitution
but they are not classified as falling
within the Scheduled Tribes for the
purpose of representation. This, they
think, should be confined to the indi-
genous inhabitants of Assam. That is
the position, Sir. If any further eluci-
dation is wanted on this auestion I
would ask the Member to go to the
office of the Home Ministry rather than
ask questions of one who is deputising

(The answer was trapslated in

Hindi.)

it Wicte: qar wwAe fafrex
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[Shri Oraon: Will the hon. Minister
be pleased to state whether the Oragn.
Munda, Santhal and other tribes who
after migrating from Bihar have set-
tled in Origsa, C.P. and Bengal have

been included in the aboriginal tribes
or not?]
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[The Minister of Commerce (Shri Sri
Prakasa): The Gavernment of India
had investigated this matter fully and
the Assam Government did not think
it proper to include some of the mem-
bers of the backward or schedule
castes of Orissa and Bihar in the list
of Scheduled Tribes of the Province.
Nevertheless they have included some
of the schedule castes of Bihar in
their own list of Backward Tribes.
This list has been prepared after con-
sulting the Government of Assam.]

ot wiin: wEAT W FOAR
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[Shri Oraon: Will the hon. Minister
be pleased to say whether this is a
provincial or a Central subject?]
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[Shri Sri Prakasa: This subject cer-
tainly relates to the Central Govern-
ment but the Central Government has

prepared the list after consulting the
State Governments.]

Shri Jaipal Singh: May I know
whether these tribes mentioned in thi.
question are egually backward with
the so-called indigenous tribes of
Assam ‘that have been scheduled?

Shri Rajagopalachari: There is dif-
ference in backwardness. But, as
have already said, these are included
among the backward classes for
purposes of article 340 of the Consti-
tution. The question arises whether
they should be included in the Sche-
duled Tribes. If they are included in
the Scheduled Tribes, I see from the
information placed at my disposal and
as the hon. Member will agree, many
anomalies will result. One result would
be that out of 12 representatives in the
House of the People six would have
to be for the backward classes. This
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would ‘result in a terrible anomaly.
The whole thing has been consi

and every concession is given which
should be given for the backward
classes but it is a different question
whether they should be included
among the Scheduled Tribes of Assam.

Mr. Speaker: The question hour is
over.

Short Notice Questions and Answers

MIDNAPUR AIR ACCIDENT

Shri Syamnandan Sahaya: (a) will
the Minister of Communications be
pleased to state whether the attention
of Government has been drawn to the
news published that an A.u'cta.(t.
belonging to the Kalinga Air Ways
forced-landed at Midnapur?

(b) If so, have Government institu-
ted any enquiry into the causes of this
mishap?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) No
aircraft of Kalinga Airlines force-
landed at or near Midnapur. Per-
haps the hon. Member has in n_nnd a
small mishap during the landing of
Norseman aircraft belonging to the
Government of Orissa, on the river
bank at Chandbali, on the Orissa
coast, between Calcutta and Cuttack,
on the 24th November, 1950.

(b) The Government have already
obtained a report which shows that
the aircraft, while landing, struck a
soft patch of ground so that one wing
and a propeller were damaged. There
was no injury to any passenger Or
crew.

Shri Syamnandan Sahaya: Did this
happen on a landing ground or at any
other place?

Shri Khurshed Lak: It was not a
regular air~strig m:éhu;talxlned ﬁym‘ &re

.G.C.A., but then on.
> that only a scheduled

perhaps knows’
service is required to land at such a

}anding ground. '
THE MISSING DAKOTA AIRCRAFT

Shri Syamnandan Sahaya: a) Will
the Minister of Communiuéons be
pleased to state whether the attention
of Government has been drawn to the
news published in the Press that a
Dakota freighter air craft, operating
on a non-scheduled chartered flight
from Calcutta to Assam has been rois-
sing since the 25th of November, 1950?

b) If so, has further information
beén) received and has the plane been
traced?

(c) Do Government propose to insti-
tute @an enquiry into this matter?
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The Deputy Minister of Communi-
?ﬁons (Shri Khurshed Lal): (a) Yes
ir.

(b) The information so far received
shows that the aircraft belonged to
Messrs. Indamer Company Limited. It
had left Barrackpore for Gauhati with
freight on the morning of the 25th
November, 1950. At 7 p.M. on the
same day the plane was seen to bhe
burning at Kitokha in Bhutan about
5 miles from Buxa near the Indian
border. The flames did not subside
until the morning of the 27th Novem-
ber, 1950. The body of one of the
members of the crew was found burnt
near the wreckage. There were two
other members of the crew on board
but their bodies have not been traced.

(c) Yes Sir.

Shri Syamnandan Sahaya: In view of
these recurring mishaps to these air
services, do Government propose to
look into the matter and find out ways
and means to avoid them?

Shri Khurshed Lal: Sir, I don’
accept the assumption that they are
recurring mishaps. Some accidents
are inherent in all forms of transport
and there is no abnormality about it.

Shri Syamnandan Sahaya: Is it not
a fact that these mishaps, during the
last three or four months, have been
many more than what they used to be
in the past?

Shri Khurshed Lal: No, Sir.

WRITTEN ANSWERS TO QUESTIONS
PoLITICAL PENSIONS

*641. Shri Sidhva: (a) Will the
Minister of States be pleased to state
whether the political pensions [_)axd
by the Central Government to various
persons are governed by certgin
treaties?

(b, If so, in how many cases the
pensions are governed by treaties and
in how many by conventions and ordi-
nery letters?

(c) What is the total amount paid
towards these pensions?

(d) Do Government propose {o con-
s‘der the necessity or otherwise of
continuing these pensions?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) Yes, in certain
cases.

(b) and (c¢). I am afraid this _will
involve a scrutiny of each individual
stem of pension. The time and labour
involved in such scrutiny would not
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be commensurate with the results like-
1y to be achieved.

(d) As I have stated in this House
earlier, the cases of these pensions are
being examined on merits to deter-
mine how far they need be continued.

GUARDING DUTY ON PAKISTAN FRONTIER

*652. Prof. S. L. Saksena: (a) Will
the Minister of Finance be pleased to
state whether it is a fact tkat there
is no Pahara (Guarding) duty .n the
Pakistan Frontier (Customs line) at
night time in the Suigam Circle
(Kathiawad)?

(b) What action nhas been taken on
the suggestions to stop smuggling on
the Pakistan Frontier, made by the
Central Excise Employees’ Union on
the 16th November, 19497

(c) Is it a fact that there is no
Pahara on frontiers when the work of
the “Working Party” is in process?

(d) Is it a fact that on a number of
occasions the Pahara is withdrawn on
Southern Frontier (Goa Frontier) and
constables are asked to do odd jobs,
keeping the entire line unguarded?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Adequate arrange-
ments exist for sentry duty at night
time for the purpose of prevention of
smuggling on the section of the Fron-
tier referred to by the hon. Member.
There is however no regular sentry
during the monsoon months when no
smuggling is possible because of _the
flooding of the Runn.

(b) The Union’s letter dated 16th
November 1949 containing the sugges-
tions referred to was duly considered
by the Collector of Central Excises,
Bombay, to whom it was addressed.
On a careful examination of the matter
he was of the view that the existi
arrangements for the prevention o
smuggling on the Frontier were quite
satisfactory, having regard to the
terrain and most effective disposition
of man-power.

(¢c) and (d) The so-called work ol
the “working Party” and “odd jobs”
mentioned in the auestion consist
mainly of repairing the patrol path-
way on the Frontiers used by the
customs establishment, whitewashing
chowkies etc. As the men employed
on repairing the patrol paths work on
the path itself and as the work is done
for some days only just after the mon-
soon, it is not correct to say that the
Customs line is left unguarded. As
far as possible, only men who are off
duty are utilised for repair work and
the sentries are not withdrawn.
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ForT OF CMITTORGARH

*656. Shri Balwant Sinha Mehta: (a)
Will the Minister of Education be
pleased to stale whether Government
are aware that the fort of Chittorgarh
is in a dilapidated condition?

(b) If so, do Government propose {o
repair it and take it over into their
own charge?

Che Minister of Education (Maulana
Azad): (a) The fort of Chittorgarh is
not in good state of preservation.

(b) The question of repairs to this
fort has already been considered by
Government. In August last the
Director General of Archaeology has
visited the fort and submitted his
report. As the transfer of the fort
has not yet been effected, Government
could not undertake any repair work.
It is hoped that the transfer will soon
be made and as soon as it is done
the repair work will be undertaken.

INCOME-TAX INVESTIGATION CoM-
MISSION

*657. Shri Kishorimohan Tripathi:
Will the Minister of Finance be pleas-
ed to state:

(a) whether Government have com-
pleted the consideration of the report
of the Income-Tax Investigation Com-
missicn;

(b) which of their more important
and basic recommendations have been
accepted by Government; and -

(¢) how Government propose to im-
plement the recommendations which
have heen accepted?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes.

(b) and (c). Government huve
accepted practically all the recom-
mendations of the Commission and
will shortly introduce a Bill to imple-
ment them, in so far as the recom-
mendations require amendment of the
Income-tax Law.

fgt & qeret
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Books IN Hinpr

[*658. Shri Indra Vidyavachaspati:
Will the Minister of Education be
pleased to refer to the answer given in
reply tc the supplementary question
put by Giani Gurmukh Singh Musafir
on the 10th March, 1950, on starred
question No. 771 and state how many
books have been published up tili now
by the Boara for publishing easy
Hindi books?]

The Minister of Education (Maulana
Azad): In my reply to the question
referred to by the hon. Member
spoke only of text-books. The Gov-
ernment of India have recently set up
a Board of Scientific Terminology for
the preparation of text-_books on
science subjects. The meeting of the
Board will be held on 11th December.
The question of publication of pook.s
in Hindi on scientific subjects will be
considered by this Board.

aafre afcnamt &1 mIeE
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DICTIONARY OF SCIENTIFIC TERMS

[*659. Shri Indra Vidyavachaspati:
(a) Will the Minister nf Education be
pleased to state whether Government
propose to take in hand the work of
compiling a dictionary of scientific
%;;'n:ls_q and writing of text-books in

indi?

(b) If so, how long will it take to
complete the work?]

The Minister of Education (Maulana
Aszad): (a) The Government of India
have set up a Board on Scientific Ter-
minology to compile a dictionary on
scientific terms and for preparing text-
books in Hindi on scientific subjects.
. (b) The first meeting of the Board
is being held on 11th December 1950
in Delhi and it will be requested to
expedite its work as much as possible.
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Houses FOR MrLITARY PURPoOSES

[*660. Shri Jamgde: (a) Will the
Minister of Defence be pleased to state
what use is being made of the houses
‘I:I?'de'rt thet collétarol of the Defence

inistry a mpa near Raipur,
Madhya Pradesh? pur

(b) Are there many such houses at
Kampa that are still lying vacant and
wh;c;a are deteriorating as the time
goes?

(c) Can these housgs be given over
to ordinary civilians?

(d) Is it a fact that many houses
built for military purposes in Chak-
karmatha, Jairamnagar and Tilda (on
B. N. Railway) are deteriorating?]

The Deputy Minister of Defence
{Major General Himatsinh}i): (a) The
military accommodation at Kampa is
being used for housing an Engineer
Stores Depot and the personnel em-
ployed there.

(b) There is no military accommo-
dation lying vacant at Kampa. The
buildings are being properly maintain-
ed and none of them is deteriorating.

(c) Does not arise.

(d) There are at present no houses
in the places mentioned by the hon.
Member which belong to the Defence
Services. The accommodation there
which was formerly used by the
Defence Services was handed over to
the Government of Madhya Pradesh
and to certain private individuals
sometime ago.

NURSING EDUCATION

, *G61. Shri Balmiki: 'Will the Minis-
ter of Health be pleased to state:
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(a) the number of nurées sent
abroad for further studies in between
1949 and 1950; and

(b) what measures Government are
taking to impart nursing education im
the country?

The Minister of Health (Rajkumar:i
Amrit Kaur): (a) The number of
nurses sent abroad for further studies
during 1949 and 1950 is 18.

(b) T would invite the attention of
the hon. Member to the reply given by
me on the 6th of April, 1949 to Shri
V. C. Kesava Rao's Starred Question
No. 1675.

UNioN OF RULERS OF INDIAN STATES

%662, Shri Raj Kanwar: (a) Will the
Minister of States be pleased to state
whether it is a fact that some Rulers
of Indian States have recently formed
an Organisation of their own knowa
as the Union of Rulers of Indian States
or by some such name?

(b) If so, how many Rulers are
members of this Union?

(¢) Have Government accorded or
propose to accord recognition to this
Union? *

(d) What are the aims and objects
of this Union?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) Yes; the name
ofulthe organisation is the “Union of

ers”.

(b) On the formation of the “Union
of Rulers” 17 members constituted the
Union bul there is a provision for
other Rulers joining the Union subse-
quently.

(¢) This - question does not arise
since the Union have not asked for any
kindt of recognition by the Govern-
ment.

(d) According to the Constitution of
the Union it has been formed to safe-

‘guard the common interests and well-

being of the Rulers as well as to pro-
mote social and cultural development
of themselves and their families and
to serve the motherland in accordance
with their best traditions in harmony
with the progressive and stable ele-
ments in the country.

SECRETARIAT RE-ORGANISATION

36. Shri Kamath: Will the Minister
of Home Affairs be pleased to state:

(a) whether under the Secretariat:
Re-organisation and Reinforcement
Scheme the various Ministries and
Attached Cffices included in the
Scheme will have a single cadre for
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each of the grades of Under-Sccretary,
Superintendent, Assistant Superinten-
dent and Assistant;

(b) whether it is a fact that in
certain establishments; as a result of
reduction, candidates "declared eligible
for appointment as Assistant Superin-
tendents and above under the Scheme
have been reverted to posts lower
thar Assistant’s, whereas in other
establishments ineligible candidates
cortinue to hold posts of Assistant
and above; and

(c) whether in view of the delay in
the implementation of the Schene,
Government would ensure tha: candi-
dates eligible for appointment under
the Scheme are not reverted to grades
lower than that of Assistant’s so long
as ineligible candidates hold such
higher posts in any of the Ministries
or offices included within the Scheme?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) Yes. In the
initial constitution of the Service selec-
tions to all these grades will be on
an all-Secretariat basis but in the
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future maintenance of the Service §t
will be partly Ministrywise and partly
on an all-Secretariat basis in respect
of the grades of Superintendent,
Assistant Superintendent and Assistant.

(b) I have no definite information
but in view of the reply to part (c)
the question does not seem to arise.

(c) So far as the grade of Under-
Secretaries is concerned lists of per-
sons approved for appointment to the
grade have been published and only
such persons are entitled to be em-
ployed in the grade. They will, as far
as possible, be retained in preference
to persons not so approved

Selections for other grades are not
yet complete and no distinction is
possible between candidates eligible
for consideration for appointment at
the Initial Constitution stage and
others. Discharges .and reversions are
governed by the Instructions for Re-
trenchment, a summary of which was
laid on the Table of the House on the
22nd November 1950 in reply to
Starred Question No. 254.
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FPARLIAMENT OF INDIA
Tuesday, 5th December, 1950

The House met at a Quarter to Lleven
of the Clock.

[MR SPEAKER in the Thair]
QUESTIONS AND ANSWERS
(See Part I)

LEAVE OF ABSENCE FROM THE
HOUSEK

Mr. Speaker: Before the House pro-
ceeds with any other business, I would
like to inform hon. Members that Shri
B. Shiva Rao has requested for leave of
absence under Article 101(4) of the
Constitution as he has gone tc the
U.S.A. to attend the meetings of the
‘General Assembly of the United
Nations.

Is it the pleasure of the House to
grant hiu leave?

The leave was granterl.

PAPERS LAID ON THE TABLE

DECLARATIONS OF EXEMPTION UNDER
REGISTRATION OF FOREIGNERS AcT

The Minister Without Portfolio (Shri
Rajagopalachari): On behalf of my hon.
colleague, the Minister of Home Affairs,
I beg to lay on the Table copies each
of the following Declarations of Ex-
emption issued under the Registration
of Foreigners Act, 1939, namely:

(1) No. 1/34/50-F.1, dated the 4th
August, 1950.

(2) No. 1/35/50-F.I., dated the 5th
August, 1950.

(3) No. 1/37/60-F.L, dated the 31st
August, 1950. (2 Declarations.)
232 PS.
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(%) No. 1/22/50-F.1., dated the
September, 1950. ™

(5) No. 1/39/50-F.I., dated the 19th
September, 1950. (2 Declarations.)

(6) No. 1/41/50-F.1., datcd thco 204
September, 1950,

(7) No. 1/42/50-F.1.,, dated the 3rd
October, 1950. (2 Declarations.)

(8) No. 1/40/50-F.1., dated the B5th
October, 1950. (2 Declarations.)

(9) No. 1/43/50-F.I.,, dated the Bth
October, 1950.

(10) No. .,44/50-F.1,, dated the 10th
October, 1950. (4 Declarations.)

(11) No. 1/45/50-F.1., dated the 12th
October, 1950.

(12 1/46/50-F.1., dated the 16th
Ocrtober, 1¥ov.

(13) No. 1/48/50-F.1, dated the 26th
October, 1950. (2 Declarations.)

|Placed in Library. See No. P-118/
50.]

AupiT REPORT (DEFENCE SERVICES) AND
APPROPRIATION ACCOUNTS

The Minister of Finance (Shri C. D,
Deshmukh): I beg to Jay on the Table
a copy of each of the Yollowing papers,
in accordance with the provision o
Article 151 of the Constitution:

(1) Appropriation Accounts (Civil),
1947-48 (for the period 15th August,
1947, to 31st March, 1948) and the
Audit Report, 1949.

[Placed in Library. See No.
IV.0.1.(1).]

(2) Commercial Appendix to
Appropriation Accounts (Civil), 193:

48 and the Audit Report, 1949.

Placed in Library. See No.

IV.[OJ (50).]
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(3) Appropriation Accounts (Posts
and Telegraphs) 1947-48 (for the period
15th August, 1947 to 31st March, 1948)
and the Audit Report, 1949,

[Placed in Library. See No.
IV.M.O.(6).]

(4) Appropriation Accounts of the
Defence Services for the year 1947-48
(for the period 15th August, 1947 to
31st March, 1948).

[Placed in
IV.0.1.(94).]

(5) Commercial Appendix to the
Appropriation Accounts of the Defence
Services for the year 1947-48 (for the
period 15th August, 1947 to 31st March,
1948) and the Audit Report thereon.

Library. See No.

[Placed in Library. See No.
IV.0.1.(96).]

(6) Audit Report, Defence Services,
1949.

[Placed in Library. See No.
IV.0.1.(95).]
AMENDMENTS IN UNioN PUBLIC SERVICE

CommMmissioN (CONSULTATION)
REGULATIONS.

Shri Rajagopalacharl: Sir, I beg
to lay on the Table a copy of Notifica-
tion making certain further amend-
ments in the Union Public Service Com-
mission (Consultation) Regulatibns, in
accordance with clause (5) of Article
320 of the Constitution.

[Placed in Library. Sece No. P-121/
50.]
PART B STATES TAXATION LAwS AND
CONCESSIONS ORDER -

Shri C. D. Deshmukh: Sir, I beg to
lay on the Table a copy of each of
the following Orders:

(i) The Part B States
Concessions) Order, 1950.

" []Placed in Library. See No. 120/
0.

(Taxation

(ii) The Taxation Laws (Part B
States) (Removal of Difficulties)
Order, 1950.

: [Placed in Library. See No. P-120-A/
0.]

INDIAN TARIFF (FOURTH AMEND-
MENT) BILL~—contd.

Mr. Speaker: The House will now
proceed with the further consideration
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of the following motion, namely:

“That the Bill further 10 amend
the Ing:lian Tariff Act, 1934, be
taken into consideration.”

.AS the House knows. we were in the
midst of discussion of some points
raised b}( Mr. Tyagi, and then we ad-
journed just to enable the hon. Com-
merce Minister and hon. Members (o
have a chance of informal discussion
and coming to agreement if possible.
What has happened about that?

The Minister of Commerce (Shri Sri
Prakasa): Sir, as very kindly suggested
py you when you were pleased to ad-
journ the House yesterday, I got in
touch immediately with a large num-
ber of hon. Members who were interest-
ed in this problem, and they were kind’
enough to give me their assistance,
advice and co-operation in the matter.
We have now drafted an agreed amend-
ment notice of which I have just given
to your office. I regret that it could
not be given earlier. At the appro-
priate time I shall move this amend-
ment in the House.

Mr. Speaker: So, the position comes
to this then, that nothing further has to
be said or done in respect of the point
of order, and I do not think I need
proceed with any ruling on that point.

Motion moved:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration”.

I would like to know whether hon.
Member, Mr. Tyagi, who had given
notice of an amendment to refer the
Bill to the Select Committee wishes to
move his amendment.

Shri Tyagl (Uttar Pradesh): Yes, Sir.
I intend to.

Mr. Speaker: Then he may move it.
Shri Tyagl: I beg to move:

“That the Bill be referred to a
Select Committee consisting of the
hon. Shri Sri Prakasa, the hon. Shri
C. D. Deshmukh, Pandit Thakur
Das Bhargava, Shri Ramnath
Goenka, Dr. P. S. Deshmukh, Prof.
K. T. Shah, Shri Prabhu Dayal
Himatsingka, Shri Arun Chandra
Guha, Shri Satish Chandra, Shri
O. V. Alagesan, Dr. Syama Prasad
Mookerjee, Shri M. Anantha-
sayanam Ayyangar, Shri B. P.
Jhunjhunwala, Shri Deshbandhu
Gupta, Shri Raj Bahadur,
Pandit Balkrishna Sharma, Syed
Nausherali, Shri Manik Lal Gupta,
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Shri B. L. Sondhi, Shri B, K. Das,
Shri H. C. Heda, Shri S. N. Mishra
and the Mover, with instructions to
report.........

Here, Sir, I am prepared to accommo-
date the date which my hon, friend,
tlge Commerce Minister, suggests for
his convenience.

Mr. Speaker: What is the date?

Shri Tyagi: Shall I have to give th
date just now? glve the

Mr. Speaker: Yes.

Shri Tyagi: Then I would say, ‘before
the 15th December, 1950.”

Sir, with regard to tariff duties I
have my own personal ideas which I
think I should bring on record. I feel
that these tariff duties should not be
levied primarily from the point of view
of realising revenue. In my own way,
I would very much prefer that there
should be only one tax, the income-tax,
and the rest of the taxes must be
realised in the interests of the State,
because it is now a welfare State. So,
this customs duty must be a welfare
duty and should go towards the welfare
of the trade. Only that much should
be realised as helps us in protecting
indigenous industries against the in-
vasion of foreign industries, or it may
be realised for encouraging industries
in Indla. Duties should be levied only
from that point of view. There may
be other considerations too. To realise
these duties with a view to mop up the
benefits that accrue in a fore d
is, to my mind, a queer idea. A duty
to be levied only because a certain
commodity is fetching a good price is
all right for income purposes, but I
think it is not a very healthy practice
and we should not consider the ques-
tion of the incidence of duties from
this point of view alone. Now, slowly
and slowly I find that the Government
is veering round to a policy of making
these customs duties a source of their
revenue for the purpose of meeting
their budgetary S£xpenditure. For
instance, I am reliably informed that
this Government imported inta India
brandy worth Rs. 50 lakhs, not because
there was any demand for it but
bhecause they felt that they were short
of revenues and they could have more
earnings for the Government through
this. Therefore, they permitted this
import of brandy to earn revenues to
the tune of Rs. 150 lakhs. It is all right
that these Rs. 150 lakhs came to the
coffers of the Government but then we
had to lose to the tnne of Rs. 50 lakhs.
It comes to this, that to earn
Rs. 150 lakhs for Government, we gave
a sort of a commission of Rs. 50 lakhs
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to the foreign country. We levied a
tax on Indians to the tune of
Rs. 150 lakhs—that is the total earning
we made—and for this purpose we
gave a sort of a commission of
Rs. 50 lakhs to a foreign country. In
fact, these Rs. 150 lakhs were in India
and remained in India, but the other
Rs. 50 lakhs—the actual price paid for
the brandy—was a loss to India. This
sort of practice puts India as one unit,
as a whole State including the people,
to a loss. It may be a gain to the Gov-
ernment coffers all right, but Govern-
ment plus the people put together have
undergone a loss of Rs. 50 lakhs. It
is only by way of an instance that I
have quoted this. Otherwise, it is off
the point.

What I want to put before the House
are my views on the levy of customs
duties. In order to decide customs
duties etc., we should not look at it
from the consideration of earning Gov-
ernment’s revenues. That is not a very
healthy consideration. This is a tariff
Bill. I do not want to touch that point
which my hon. friend Shri Sri Prakasa
seems to have resolved. It will come
before the House and we shall have a
discussion again when the proposal
comes before the House. We shall see
as to how he has now arranged about
the delegation of power of the Parlia-
ment, and how these duties will 1lLe
increased in the absence of Parliament.
That point I leave out of discussion for
the present. I come to the Bill.

12 Noonw.

The Bill seeks to regularise the en-
hancement of duties made only lately
by means of an Ordinance. According
to the Ordinance, they have raised the
duty of 30 per cent. on wool and 50 per
cent. on cotton waste, and other en-
hancements have been made and many
others may be in the offing. Sir, I will
take wool first, for I feel that wool
industry is the oldest in the world. If
you go deep down into the dark ages,
you will see a shepherd grazing his
sheep in the forest. That is the only
trace of history which we find in those
dark days.

Shri Sri Prakasa : How do you see
him in the dark?

Shri Tyagl: There are shadows these
days. Although they are dark, they are
visible. Now, Sir, wool is an agricui-
tural industry. Thirty per cent. of
export duty on wool—it is for the first
time that the country is faced with the
problem. -So high a duty on the export
of wool was never heard of up till now. .
There are. in our own country,
56 million 1bs. of wool being produced.
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Nut of these 56 million 1lbs., 25 million
\bs. are exported outside. Now, Sir,
U0 per cent. of this wool i8 consumed
by the carpet industry. This wool is
of special quality and is more useful
in the carpet industry. It is known in
Liverpool as the ‘East India wool'. It
fetches a good price. It is sold in
Liverpool market by means of auctions.
There are periodical auctions, during
which there evolves a regular market
price for tiis wool, I. is pue (0 auction
there, not here. So, the price that this
East India wool will fetch depends on
the auction price of T.iverpnol. Now,
the duty that we are levying here is
ad valorem, that is to say, it is on the
value of the wool which will be ulti-
mately decided in the auction market
in Liverpool, but the duty is to be
realised before the wool is exported.

[MRr. DepuTY-SPEAKER in the Chair]

How will this ad valorem duty be
realised—on what basis and at what
point will it-be realised? There is, in
the neighbourhcod in  the East,
Australia which produces perhaps the
largest amount of wool. They have
also levied duties, but their duty is
realised at the point of the trader pur-
chasing from ‘the producer. It is
realised at that point. On that value,
they realise the duty, i.e., at the value
at which the producer sells to the busi-
nessman in their own country. They
realise 20 per cent. duty, but it is
collected at the purchasing point and
it is not spent in Government expendi-
ture as is the custom in India. Every
little pie recovered from the people
goes always and as a rule into Govern-
ment cxpenditure in India. In Australia
it is not so, This money is credited to
the account of the producer.

Shri T. T. Krishnamacharl (Madras):
May I inform my hon, friend that the
position of Australian wool is under-
going a rapid change and my hon.
friend may be completely off the mark.

Shri Tyagi: I would request my friend
to take his chance and participate in
the debate so that he can contradict me
it I am wrong. That is my information.
I am basing it on authentic sources
that I tapped. But if my hon. friend
thinks that I am wrong, then he might
correct me when he gets his chance.
Even if that was the practice up till
now that would serve my purpose. So,
they credit this amount to the account
of the produce and it is ultimately
adjusted at the time of realising income-
tax from those producers. So, it Is in
effect an advance payment of his
income tax. An extra 7} per cent. is

.
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realised from the producers for reserve
price fund for compensating fall in

prices. If there is a fall in.prices the
producers get compensation to that
extent. The Government of Australia

by realising thzse duties mean to en-
courage production of wool. The duty
is realised with a view primarily to
keep the industry alive. They take
upon themselves the guardianship of
the industry, so to say, and the duties
are realised and utilised for the sake
of the well-baing of the shepherd.

Now, Sir, among the classes in India
the shepherd is the poorest, because
he goes about in the forest grazing his
sheep. Now to fleece the poorest of the
poor is really not good. Now, in this
cgse let us see on whomn the incidence
of this export duty will fall. At present
the shepherd is realising only 60 pcr
cent. of the actual export price; the
other 40 per cent. goes to the traders
and the middlemen. Now if this duty
is raised, the result would be that the
price in the wool market will go up.
Mr. Deshmukh will correct me if I am
wrong, because I always plead my want
of knowledge and.it is only by means
of pilfering from here and ihere that
I have collected some know.cdge. In
my opinion articles of the nature of
wool which ate universally used and
produced practically in every country
cannot be put on the same level as
articles like mica and jute, in regard
to which we hold a monopoly. We can
de~.ad any price we like and it
depends upon the need of others to
purchase it. But wool, for instance, is
roduced in every country in the world.
o, enhancement of export duty either
by you or by Australia will not affect
the actual world market price of wool,
because the international market will
be guided by the one foremost cardinal
principle of supply and demand. Of
course if you are going to keep back
supply and are not going to send it to
the world market, I could understand
prices would be affected. But if the
whole commodity is going to the inter-
national market, the incidence of duty
in one country or®the other will not
affect the totality of prices which will
be determined by the play of forces of
supply and demand. So in such case
unYess a commodity becomes too
abundant the prices cannot go down;
unless a thing becomes scarce the price
cannot go high. Duties realised by you
here will not give a higher price in
Liverpool. If it could be possible for
you to realise-a higher cost in Liverpool,
I can well understand your imposing
a duty. But duty on this wool, although
it goes to Liverpool is not paid for by
Liverpool. Wool goes not only to
Liverpool, but it goes to the whole

-
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world pool and in the universal pool,
Liverpool prices alone cannot count.
My submission, therefore, is that the
incidence of this duty will ultimately
fall on the shepherd. This 30 per cent.
which you are proposing to realise will
fall on the poor shepherd. The mer-
chant, instead of taking the risk of
collecting this extra money from
Liverpool, will naturally reduce the
price he pays to the man at the bottom,
that is the shepherd. Of course, the
shepherd lives by fleecing the sheep.
So, you fleece * the shepherd, the
shepherd fleeces the sheep and the
sheep will suffer. We have incorporat-
ed a Chapter on Fundamental Rights
for human beings in our Constitution.
But as far as sheep are concerned, I
think the Prevention of Cruelty to
Animals Act might apply on both the
hon. Ministers: Commerce and Finance.

I am afraid I have taken quite a lot
of time on wool alone. I now come to
cotton. There is an important con-
sideration here that Mahatma Gandhi
taught us that there must be self-
sufficiency. He wanted self-sufficiency
for every individual and unit from
bottom to top and not from top to
bottom. I am sure if this Government
had not flouted Gandhiji's teachings
and had stuck to what he taught us we
could have achieved cumulative self-
sufficiency by now. If we had started
from the beginning in a spirit of orga-
nisation of society on the basis of self-
sufficiency, I am sure we would have
been beiter off and the day when any
such Government comes into power
that will scrupuiously abide by what
Gandhiji taught us. I am sure the day
" of our salvation will not be far off. To
base self-suficiency on all items will
not do. Achievement of self-sufficiency
should be on individual basis. The
whole of India must be self-cufficient
in cotton; she inust be seif-sufficient in
rice. in jute, and in iron, etc.; each
Minister wants our couunilry to be self-
sufficient in iteras ef which he is in
charge. Our Finance Minister Mr.
Deshmukh wants us o be self-suflicient
in gold; our Agriculture Minlster wants
us to be self-sufficient in wheat, rice
and jute.

So let us not commit that error by
basing our politics on self-sufficlency
of everything. Now, for instance. there
are countries which are not self-suffi-
cient in many things, but still they are
thriving and are more prosperous. For
instance the whele of England practi-
cally lives on rations got from outside.
But even then they are quite pros-
perous.

In the matter of cotton we are try-
ing to be self-sufficient. Sometimes we

5 DECEMBER 1950 (Fourth Amendment) Bill 1204

are restricting exports because other-
wise there will be no cloth here and
we want to clothe our own people. In
the matter of importing cotion we are
stingy. We feel how shall we arrange
for the foreign exchange and say we
will have the least imports into India.
We do not want to import more cotton
because we feel how will we pay. This
is a stingy policy, I must say. We
must import as much cotton as we can
if we have the power to manufacture.
If we have no cotton, it does not matter,
let us import and then manufacture.
That is the policy of prosperity. I
must submit that the Government has
been ‘very lethargic and has been very
halting in the matter of importing
cotton. Today after years has come a
day whea Tndia is not only self-suffi-
cient in textiles but India-is exporting
on quite a big scale to foreign countries.
Many of thg foreign markets have be-
come our markets. Are we going to
lose them within a year or in the
second ycar? There are nations who
have captured markets once, and who
have gone to the extent of fighting
wars with a view not to lose their
markets. ‘That is the way Industry
thrives. How can we without any con-
siderations give up a market?

Sir, in 1948 our mills produced
4,319'3 million yards. plus ecnough yarn
for our weavers. This was the pros-
perity of this industry in 1948 as re-
ported in the government paper. In
1949, that is within one year, let us see
to what pass this industry has come.
In 1949 instead of the 4,319'3 million
yards the production came down to
3,.904:2 million yards—a drop-of 415
million yards. Sir, my figures may be
corrected if they are wrong. 415 million
yards was the drop in production ih
the industry, not because there was any
Bombay strike intervening—it came
later on. Not because the mills stopped
working, but because there was scarcity
of cotton. Cotton was not available.

Shri Sondhi (Punjab): It has gone
down much further this year.

Shri Tyagi: My hon. friend Mr.
Sondhi says that it has gone down
muech further this year. Is it not a
failure on our part to starve the mills?
The mills are there, the capital stands
invested. the machines are there. But
neither the machines are worked fully
nor the capital put to full use. This
was a time when we had the markets.
It was because—and that is the salient

‘point—the Ministry could not come toa

decision Not that they did not realize
it. They realized the scarcity of cotton.
But then they realized it on paper—on
their files. The Government could not
really come to a decision in time.
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Shri B. K. P. Sinha (Bihar): May 1
know what has all this discussion got
to do with the Bill?

Shri Tyagi: According to the rules of
parliamentary procedure—I am sorry I
have not got the book with me today—
when a matter relating to Tarift is con-
sidered, all policies with regard to the
industries which are taken under the
Tariff are fully discussed, and there-
fore I am entitled to discuss it.

My submission therefore is that
foreign markets are hungry for cloth,
but our supply of cotton and the short-
age are responsible for our losing
foreign markets. This is what the Gov-
ernment themselves admit in their
record:

“There is scarcity, and we have
Permitted exports of coarse and
medium counts of cloth, to soft
currency countries for shipment
during January—June 1951. It will
be licensed only to the extent of
100 million yards. That is the rule
for the future. We have placed no
restrictions on export to hard
currency areas, no restriction on
fine and superfine cloth and hand-
loom cloth and other textile manu-
factures, except yarn.”

This is the position in which my hon.
friend Mr. Sri Prakasa stands today.

Even in spite of this shall I tell my
hon. friend that it is not only a question
of our losing our markects in foreign
lands, but there is another important
question that he is going to face very
soon—] am afraid, though it may not
be as big-a debacle as the sugar one
was, there will, however, be scarcity in
the country itself. The markets of
cities and towns have already begun
to feel the scarcity and the prices are
now rising a little, because there is
wide scarcity of cloth in our own
markets. We are losing our foreign
markets, and we are losing our own
markets. This is the pass to which
this industry has come only becayse
of want of supply of cotton to the
country in time.

I think, Sir, that this too I should
give up now and come to the third
item. Coming to jute, my hon. friend
has in very plain language put the case
of the jute industry before this House.
1 must congratulate my friend Mr. Sri
Prakusa for he nas come at a time
when there were many misgivings
about the administrative poticy of his
Ministry. Aund I assure uim ihat who-
soever may criticize the policy, there
is not one Member in this House who
would ever think of attiibuiiug auy
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motive to Mr. Sri Prakasa himself. He
has been on these benches and accus-
tomed to the voice of this House since
long. Since long people have been
familiar with him. But whatever he
said to the Treasury Benches then,
now, since he has gone that side, he.
must be prepared to lisien to the
resound of his own voice from these
benches.

Shri Sondhi: He is sporting enough,
do not worry. -

Shri Tyagi: Our jute was once &
monopoly to the extent of 99 per cent,
when we were undivided. Even today
after the division our total exports were
to the tune of 4,532:1 million rupees,
and jute alone has fetched us 1,715-3
million rupees. This means that 38-8
per cent. of our total exports com-
prised jute goods only.- More than one-
third of our exports, Sir, goes to the
credit of jute. From the financial
point of view, I think the jute industry
has greater importance than even the
Government of India. In fact the
whole siructure of the Government
practically today stands on the strength
of jute and my hon. friend wants me
to hang myself with it.

Let us sze what is happening to
the most important industry of India.
I think this industry deserves the best
energy and best attention from the
Government. If this industry goes,
we have nothing else to sell in the
market worth the name.

Prof. Ranga (Madras): Are we to
defend the merchants then?

Shri Tyagi: By ‘industry’ I do not
mean the merchants. Prof. Ranga is
not a cultivator of jute but he culti-
vates tobacco in his estate. It was
vuce dn apbsoiute monopoly but now
we are exporting up to 90 per cent. of
hessian. ‘70 per cent. of the cost goes
to the cultivator. This is the recognized
figure. The cultivators are producing
rew jute, both Hindus and Muslims
and both in Pakistan and here. I
must confess that my love for people
in Pakistan is still as much as it used
to be. No gengraphical imaginary line
has made any physical difference nor
has it made any difference in my
affection. It is just an imaginary line.
To me a peasant in Pakistan whether
he is a Hindu or a Muslim is as
affectionate as a peasant here in India.
‘L'he policy of the Indian Government
originally was to go on purchasing at
a [Iair price from the peasant in
Pakislan his raw jute, manufacture it
here and send it to foreign markets
and lhus earn for them 60 per cent.
of the total cost. Iudia was only acting
as an agent for sending money to
Pgkistan. Thal wuas the original
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intention of India because the raw
material came mostly from Pakistan.
Most of the money we hoped to fetch
from foreign countries through this
trade would naturally go to Pakistan
and we expected that we both together
would continue to enjoy the monopoly.
But our hopes were frustrated because
Pakistan did not aclually co-operate
with us; they stopped all exports tu
India; they wanted more prices and
our industry came to a crisis. I do
not know what the Government did
in the matter. It is for them to say
but according to my limited knowledge
all the credit for keeping alive this
industry goes to the Indian Jute Mills

so managed their affairs that they
stopped the work in the larger mills
to some extent; they sealed some of
their looms becatlise they were faced
with this debacle of having no raw
material from Pakistan. Pakistan was
supplying raw material to America
and other countries freely with the
rcsult that jute was going to the
places where we used to sell our
hessian. Our price of hessian on Lhe
other side was threatening to go down
#nd our raw jute purchase price was
coming up. That was a great crisis
and no industry can ever face it, but,
as I said, the Indian Jute Mills
Association managed it so well. They
stopped some of their looms from
working, and they managed to get on
some how or other. Then there came
a crisis ‘in Pakistan because of
accumulations of raw jute there. There
was disaffection in Pakistan because
they could not find enough markets.
So the price of jute in Pakistan began
to go down. The Pakistan Govern-
ment just read the writing on the wall
and knowing how social and economic
forces were working, they immediately
organized a Jute Board to keep up
the price of raw jute in Pakistan and
not only that. They also organized
village banks which they call ‘“national
banks” to advance money to those
traders who wanted to purchase on
some price fixed. It was not the
maximum; they fixed the minimum
price. They said that nobody shall
purchase for less than this much.
That was how they came to the rescue
of the peasant in Pakistan but they
kept the prices high. Again there
came a difficulty for the inductry but,
I belicve, this was with thc ccasent
of the Government, the industry
stopped work for a week in a month
and in this way a great crisis had {o

be tided cver by both the industry and

the Government. The result of this
was that there again came a crisis in
the raw jute market in Pakistan.
Pakistan jute went down to Rs. 10 per
maund and the peasant ultimately
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suffered on account of these differences
in policles between the two neighbour-
ing countries. When all this was
going on our Government came to the
rescue of the peasant and arrived &t
a pact with Pakistan in which they
probably agreed to purchase from
Pakistan 40,000 bales. The Govern-
ment, thereby, helped the price to go
up a little. The industry was con-
tending against these difficulties and
it is a matter of credit to the industry
and also to the Government that helped
the industry. For this, I must con-
gratulate the Government.

Then came the agreement with
Pakistan. In spite of the Agreement,
Pakistan did not send its sunnlies of
jute regularly. Not only that; they
stopped even that jute which was
purchased by the Indian citizens,
whether that jute was in the barges
or in the godowns. They further went
to the extent of detaining the jute
that we were getting from Assam, cn
the way. The policy of Pakistan has
practically been to kill the industry
altpgether, not knowing, and not,
realising the fact that after all this
hessian manufacture industry in India
was ultimately being run sixty p
cent, in the interests of the Pakistan
peasants themselves. I now hear that
Pakistan has ordered two jute mills to
be put up in Pakistan. Our monopoly
of jute manufacture is being endanger-
ed by Pakistan because they intend to
manufacture hessian, putting up their
own mills. They are a potential com-
petitor with us in the world markets.
They might as well succeed. This is
one danger that we have to face today.

Another danger which has been
pointed out in many of the notes by
the Government themselves is the
develogment of substitutes, paper cr
cloth bags, by U.S.A. which are the
biggest consumers of our product. This
plea has always been put up by the
Ministry whenever any faults were
pointed out to them.

Let us see how the Ministry and
the Government behaved in the face
of these two threats. The Government
first controlled the industry by fixing
the price of raw jute at the bottom
level, and thereby gave an impetus or
c¢ncouragement to the peasants here
i1 iisdia to giow more jute. The result
was, as the hon. Minister has already
said, our part of India produced in
1947, 17 lakh bales, in 1948, 21 lakh
vales, in 1949, 30 lakh bales. Now, the
hon, Minister hos been maodest cnough
when he said that he evxperted 40 np
42 lakh bales this year. My informa-
tion is that there ic everv hnops nf
getting 46 lakhs of bales in India.
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Shri Sri Prakasa: Our estimate is
41 lakhs.

t

Shri Tyagl: I give you 5 lakhs
more. This increased production is
due to the policy of our Government
for which, again, I should congratulate
them, in that by fixing the price of
jute at the bottom level, they
encouraged the production of raw jute
in this country. thereby making it
self-sufficient, and not allowing us to
remain slaves of Pakistan, which has
behaved with us rather badly. It is a
very good thing that in this industry
which does not exist anywhere else
we have tried to be self-sufficient. I
wish the hon. Minister Jodspeed and
hope that we shall soon be successful
because he says that with 16 or 17
lakhs of bales more, we shall be self-
suflicient absolutely. I was not for
seli-sufficiency. But, since Pakistan
does not co-operate, we have no other
alternative but {o see that we are self-
sufficient in the matter of jute.

Then, let us see how we have
behaved in regard to the other
Quecticn. Here comes my grievance.
I hope my hon. friends on the Treasury
Benches will pardon me for saying
this. I have, and everybody has, his
own scruples, and our own ideas of
serinies . My feeling is that a man
who holds a ministerial job, or any
other job of responsibility, whether he
ir a Minister or a Member of Parlia-
ment, or even in private organisations,
should try to do things as scrupulously
as he possibly can, and must confess
his failures. 1 am glad, in the two or
throe years of my career as a Member
of Parliament, for the first time, the
hon. Shri Sri Prakasa came forward
yesterday and confessed that on
account of their not being able to
mop up the benefits which the hessian
trade was enjoying in America, they
have suffered a loss to the extent of
12 erszcs. That was a pleasant sur-
prisc ¢3 me in one way. I never
expected a Minister to get up
tnd make a cenfession like this. In
fact. 1 felt that through him the Gov-
ernment came in sack cloth and ashes
and made a confession that that was
80. But, there are men in the country
who claim that that is many. times
more than twelvn crores. Therefore
my grouse is legitimate, Even if it is
not many times more than twelve
crores, I think it is a matter which
my hon. friend would be better advised
to enquire into and make sure as
to how much loss we have incurred on
account of their negligence. 1 would
suggest to him that in such matters
nobody should be pardoned. It is a
matter of loss to the nation and it is
an unpatriotic act. An unpatriotic
act whether it is by wvolition ©Or

omission, should not be allowed to go
unpunished. Then, if only we start
this practice of taking the concerned
people to task and sacking them,—
your jute manufacturers have large
quantities of sacks—why not sack
such persons as are responsible for
this loss; you have no need for sacks,
you have got sacks in ample.

An Hon. Membe;': Sex.

Shri Tyagi: I am sorry, I did not
say sex; I say sacks; sex was no
question.

It is said that they wanted to mop
up the high prices. They allowed
hessian to go to America cheap =nd
to bhe sold cheaply in the U.S.A.
because they were+ afrald of substi-
tutes coming up. Again they said that
they could stop the substitutes if the
market price of hessian was kept low.
Now, let us examine the position.
After devaluation, our rupce, as com-
pared with the dollar had gone down,
it was a fallen coin. It did not con-
tinue to enjoy its original position.
Its value was reduced in the American
market, so to say, by 44 per cent.
Now, this could act both ways. When
the values get changed, then the coins
try to catch each other. That is to say,
even though the distance between
them is increased. still both the coins
try to catch each other. and thevy do
catch each other at one point. That
point gets decided by actual trade.
Now. in this struggle of the dollar and
the rupee, which point was the point
of catch? In the matter of hessian,
we had the monopoly and so we
managed to see that although the
rupee was reduced, even though the
rupee was degraded, even then we did
not allow it to go down on bended
knees before the cent. On the other
hand, we made the dollar eat the
humble pie. Because we had the
monsopoly in hessian in our hands, we
did not allow our ruvee to vield. We
made the dollar yield and eat the
humble nie. Here the market was not
disturbed. The hessian market here
was not disturbed. We kept the market
as it was. What did we do? We got
the same amount of dollars from
there as we did before. -In fact. if our
ratio were to be translated into com-
mercial transactions. then the dollar
price of hessian should have been
reduced to the extent of 44 per cent.
After devaluation we should have
received lesser dollars for our hessian
if it were exactlv trapslated into
practice. But in svite of the devalua-
tion the price in dollar did not o
down. It rather went un. I shall
assume for thé sake of the vresent
argument that it remained where it
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was, even after the devaluation. If
that was the case, then 100 dollars
must give us 44 per cent. more rupees
here, when translated into our coin.
If we have failed to get this 44 per
cent. extra money in rupees, then it is
clear that we have actually lost to the
extent of 44 per cent. on this account.
Now, let us examine this question of
devaluation. Forty-four per cent. is tho
margin which we got by devaluation
end which we should have taken the
fullest advantage of in the trade in
hessian. Let us see the position. I am
at present discussing only the situation
created by the devaluation of the
rup in the matter of the hessian
traddy. There is a margin of 44 per
cenf; which we earn on this account.
Foy; the sake of earning this 44 per
t., we immediately raised our duty
fiyit. Our duty was raised from Rs. 80
7/Rs. 350 which means an addition cf
. 270 per {on and this our Govern-
dent received out of this margin of
§4 per cent. And this comes to 14 per
fent. Therefore, out of this 44 per
ccent., we received 14 per cent., leaving
"a balanc2 of 30 per cent. 5 per cent.
was taken up by the rise in the
shipping charge or commission. I have
my own objection to this rise of 5 per
cent. Up till late the shipping charge,
or commission used to be only { per
cent. or 4 per cent., and now from } per
cent. it has been raised to 5 per cent.
-That is a very great jump. Sir, before
I proceed further, lest I forget it, I
would like to know the figures or basis
on which this charge of 5 per cent. has
been arrived at. On what is it based,
I would like to know. I would . also
like to know from the hon. Minister
how much money in rupees we had to
pay on this account, by way of shipping
charges. I would like to know to how

B

.many lakhs or crores of rupees it~

comes, on account of this enhanced
rate of shipping charge. Well, Sir,

taking this 5 per cent. as a genuine .

charge, we only make up 19 per cent.
So out of the 44 per cent. resulting
on account of the devaluation, we
teceived back only 19 per cent.,, and
_stiii there remains 25 per cent. This
25 per cent, calculated on the whole
of our trade in hessian with the United
States of Aiuerica will come to a
much larger amount than Rs, 12
crorcs. I want figurcs to be calculated
on this beais, and I doubt if we will
arrive at so low a figure as Rs. 12
crores. And I would like to know
where all this profit has gone. Varia-
tions in the American prices apart,
the most Ingiral variation in prires on
account of the devaluation comes to
44 per cent., and I am afraid we have
not been able to mop up this amount
which was a deflned amount.
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Dr. Pattabhi (Madras): What does
the hon. Member mean by “we”? Does
he mean the Government or the pro-
ducer?

Shri Tyagi: I mean the Govern-
ment. It was for the Government to.
see that they got the profit. Whosoever
runs the trade, it is ultimately the
Government responsible for it, because-
it is an external trade, it is export.
It is for the Government to see that
this export is properly done. I would
not have minded if the Government
had allowed the private trade to earn
this profit. But even they, even the
share-holders of these companies did
not earn any additional profit. They
only got the nrofit that had been fixed
for them already. Nor the Govern-
ment did get it. They abnegated them-
selves. They voluntarily gave it up.
Though the American people were
prepared to pay more, they did not
charge more, and why? Berause there
is this danger of substituies coming
in., That was the fear, the fear of
substitutes, and so they sold hessian
cheap. Sir, I may submit that as far
as prices are concerned, sometimes
there is this special phenomenon that
even though there is a lot of demand,
the prices do not necessarily go up.
There may be the possibility of the
prices remaining low. Therefore there
can be high demand and low prices
and low demand and high prices too.
That also is possible in trade. Let us
see how the prices ranged and on what
bagis. #Hessian is a comunodity which
is in demand only for the purpose of
packing and sacking. Whenever sack
cloth is needed, hessian prices go high.

Pandit Balkrishna Sharma (Ultar
Pradesh): And where is the ash?

Shrl Tyagl: Yes, somebody s
reducing something intn ashes,

As I was saying. demand for hessian
goes up when there 1s demand for
packing and sack materials. And so
the demand for hessian and its price-
in America depend upon the produc-
tive activities uf America, both agri-
cultural and industrial. More grain is
produced, more lLzgs are needed to
pack them. The greater the industrial
activity, the grealer the demand for
packing  rclnthe  anAd  materials  In
America, And during these days there-
has been a great deal of such activities
in America and it is-on account of that
and not on account of anything else,
that. the price of hessian has been
rising in the U.S.A. They need our
hessian.

There are substitutes even today.
I have got cuttings from American
papers, for which 7 am thankful to
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[Shri Tyagil

my American friends and I have got
all the figures there. In America also
our Government fixes the prices. You
said that the goods went to the con-
sumer but actually it did not go there;
it went to another industrial brother,
the man who manufactures the sacks.
Just as there are hessian manu-
facturers in India there are sack
manufacturers in America and the
agriculturists do not manufacture the
sacks. You sold on these cheap terms
the hessian only to the sack manu-
facturers. At what price the sacks
were purchased depended upon the
-agricultural activity of U.S.A. In fact
the price of hessian in U.S.A.,depended
actually upon their own needs.
During those days America was badly
in need of hessian and hence the rise
in prices was natural. The substitutes
could be only in paper or cotton cloth.
1 made enquiries about both of them
and both are more costly than hessian.
My hon. friend said that even in spite
of the high price of hessian it is 82
cents per yard today. The landed cost
after paying Rs. 1,500 per ton as duty
comes -only to 227 cents and this
mct:ludes shipping also at an inflated
rate.

Shri Sri Prakasa: May I add that
that is the price of hessian on the spot;
the price of hessian that has already
veached there. .

An Hon. Member: What difference
does it make?

Shri Sri Prakasa: That makes a
difference, because that should not be
confused with what the price will be
in the Calcutta market now after the
new duty has been imposed.

Shri Goenka (Madras): May 1
inform the hon. Minister that for
‘things afloat, things which can be put
on the ship today, the price is 31 cents.
1t the goods are selling at a lower
price it is due to the fact that buyers
are not certain whether they will be
able to receive the goods, owing to
“‘Government controls coming in one
form or another hereafter.

Shri Tyagl: The market price s
32 cents. Since my friend has disputed
my figures naturally I feel that he
‘must have up to date information. 1
will ieave the point here for another
-occasion during the debate, when I will
be absuluiely sure about the figures
after enguiries. The purpose of the
point was that we had neglected to
nop up e :beneflt of dovalustion 10
the extent of 25 per cent. and also the
Buctuations of the natural market.
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The Deputy Minister of Commerce
(Shri Karmarkar): May I ask my hon.
friend whether it is his considered
opinion that even after the devaluation
of the rupee in relation to the Dollar
we should have adopted this means of
increasing the price of hessian to make
up what we would have otherwise lost?

Shri Tyagi: That is not my meaning.
He has not fully understood me. I
said in the very beginning that in
spite of devaluation, because of the
advantageous position we held, since
we were the sole sellers of -hessian,
that devaluation did not come into
actual practice. Instead of the rupee
going down in the exchange market
in the matter of hessian T said in a
metaphorical manner that we made the
Dollar eat the humble pie and the price
was not reduced. Supposing we were
getting 100 dollars before devaluation
on the sale of hessian and after
devaluation if we sold the same quan-
tity in rupees we should get more: i#t
should be 44 per cent. more.

Mr. Deputy-Speaker: May I know
how’long the hon. Member will take?

Shri Tyagi: I do not know my own
mind, Sir.

The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[MR. SPEAKER in the Chair]

Shri Tyagi: Sir, before we rose for
Lunch, I was talking about the profits
that were being earned in America
on account of the rise in prices of
hessian there. I was examining as

‘to what percentage of those ' profits

was coming to India.

The system adopted by the Gov-
ernment after the Korean war began
was that instead of allowing free
trade with America—instead of al-
lowing the shippers to take their
consignments to America as they were
doing in the past—the Director-Gen-
eral of Exports direeted those consign-
ments to allottees. I practice, the
system was that all orders received
from the U.S.A. were pooled together
and then consignments were allotted
by the Director-Generai, not in exact
accordance with the orders but in ac-
cordance with his owin  arrangement.
For - iastance, if A from America sent
an order here to B for goods worth,
say, five lakh deollars, B was-not allow-
ed to send it to A according to the
order he had received, but the Director-
General could direct B to send that'
consignment to C or F in US.A.,—to
some other third person—so that there
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was no chance for the shipper here
to come in tow with the consumer in
the U.S.A. and have some private
dealings in the black-market. All
these arrangements were made to en-
sure that our hessian was supplied to
those consumers—the sack manufactur-
ers——at our controiied prices. Tue
attempt of the Governmcnt has been
to sce that the sack manufacturers get
it at exactly the controlled prices.
That was the only effort the Govern-
ment{ made.

That was after the
began. Before the Korean war
consignments were going in their
natural course and shippers . were
having direct - dealings with their
customers abroad. But in both these
times the position has been that the
middleman’s profit was enjoyed either
by the shipper here who took the goods
to the U.S.A.,, or by the sack manu-
facturer in U.S.A. The actual consu-
mer of hessian sacks was never touch-
ed by us. The consumers—the agri-
culturists who use the sacks for sacking
their grain and other commodities—
never took any advantage of it. In-
stead of giving the consumers the
advantage, we gave a few industrialists
in America the advantage of the
market rise. Even the natural fluctua-
tion in price on account of the supply
and demand position was not allowed
to be affected in our prices. But
ultimately that fluctuation had its
effect. The result was that the Ameri-
cans took advantage of it after the
introduction of control, and prior to
the beginning of the Korean war our
own shippers and the Americans to-
gether took advantage. Sir, the Com-
mittee appointed to enquire into State-
trading has reported that they have
got evidence to the effect that there
was quite a good amount of under-
invoicing of the goods from India.
Supposing goods worth five lakh dollars
were to be consigned, they were under-
invoiced for four lakhs. I am giving
these figures arbitrarily just to explain
my argument; these are not figures
which are taken from any book. So,
in. this manner the whole trade went
to U.S.A. under-consigned. The con-
signment was for a lesser sum.

An Hon. Member: You mean under-
invoicing?

Shri Tyaei: I am sorry. it is under-
invnicing. The bill was for less than
its actual worth. And the bill was at
the actual controlled price while in
practice the commodity was sold in
America at the market price. That
was the position in the past. The
margin of profit of 25 or 26 per cent,
or even 30 or 40 per cent—God knows
how much—was put in the shape of
-dollar deposits in American bunks,

Korean war
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That also everybody knows. Mllhons
of dollars have been deposited in that
way. If the trade had the advantage,
and if it were free {rade, then I could
understand it. They would have been
toking advantage of the controlled
price and that advantage \xiould
ultimatc)ly have gone to the trade 1ts_e1f
and to tne manufaciurers here, which
means to the sharcholders. But the
shareholders did not know anything
about it because the shareholders can
get the advantage only when the
dollar deposits come to India. But
those deposits cannot come here open-
ly. And therefore, the shareholders of
all these jute mills could not take
advantage. Neither thc producer of
the raw jute nor the Indian manu-
facturer could get it. it is ihe mauag-
ing agents who get the advantage, be-
cause from 1% the shipping charges
have been raised to 5% and this also
comes to crores. These charges also
do not go to the shippers, because it
is the indusiry itself which ships most
of the goods to the U.S.A. and, the
managing- agents get the benefit.

Pandit Balkrishna Sharma: You say
that it comes to crores. How many
crores, may I know?

Shri Tyagl: I have not calculated. I
only envisaged this amount by some
sort of round calculation about the

. figures. If Rs. 100 crores worth of

goods have gone, at 5% it will come
to Rs. 5 crores.

Shri M. A, .Ayyangar (Madras). The
figures as given out show that the total
export from July to September is
Rs. 40 crores.

Shri Tyagl: If it is Rs. 40 crores,
then at 5% it will come to Rs. 2 crores.
I am weak in mathematics; therefore,
you may not rely on my figures, but
the percentage is the thing which
matters, and it is 5% and you can
calculate for yourself. All this benefit
went, in fact, to persons in America.
You will remember, Sir, that some
questions were also put on this subject
in this House. Some persons from
U.S.A. who were congected with the
jute trade, when they came to India,
were found in possession of smuggled
gold worth ‘several lakhs of rupees.
They were caught officially. Either
they brought the profits in the form
of gold when the opportunity present-
ed itself. or they got the dollars deposit~
ed. The amnunt of dollars deposited
was not enough to them. Dollars
were always in demand in India, and
therefore, they sold away dollars.
They sold them at oremiums of 5% or
6%. Then they got some further black
market money by disposing of that
dollar amount here in India. In ihis
way. those persons who were connect-
ed with the trade made heaps uvf muney
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on account of these transactions. Our
Government did not take full
advantage of all this.

Babu Ramnarayan Singh (Bihar):
They were sleeping.

Shri Tyagi: That is what I want to
have an explanation about. Was it or
was it not possible for us to mop up
these profits? They were trying to
mop up the rise of prices. Why not
mop up all this?
happened is this. Our control has
taken with it, as the shadow goes with
the sun, its own curse to America. As
with the sun goes the shadow, so with
the control always goes corruption.
Control carries corruption and other
shadows. We went to 1J.S.A. with our
control, and with it went our corrup-
tion also, with the result that we
corrupted the sack manutacturer, He
got it cheap from us and sold it at a
black market price to his own people,
berause in America there is no control.
I can understand it if the American
Government also were armed with
certain types of controls. In that
casc, wc could have had State to State
transactions. We could have said then
that we obliged the U.S.A. arid there-
fore we should derive some advantage:
But that obligation of ours did not
actually reach the consumers in the
present case and the Ameriran Gov-
ernment was not in the least obliged
to us. When the chance came for us
to buy cotton from them, we got it
at inflated prices. We never got our
cotton at any concessional rate, Ar-
rangements were made by us to supply
hessian to them at cost price, but when
we got cotton from them we got it at
the inflated market price. In what-
ever we get from America, there is no
consideration shown for the gentleman-
ly way in which we were treating
these peuple in the malter of our
commerce. I can understand if the
advantage could be returned to us in
our exchaiuge trade but even in our
imports there was no consideration
shown. -

As I have already spoken for a long
time and there are friends anxious to
speak. T.do not want to go on talking
about all these matters, but one or
two points I wish to stress. I am
going to finish now. There was an
idea of State tradine. For some time,
the air was thick with rumours of the
new Minister. Shri Sri Prakasa, being
wedded to State trading.

Pandit Balkrishna Sharma: He has
divorced.

Shri Tvagi: I do not know whether
he has divorced it. The Hindu Code
Bill has not been passed yet. So the
‘alr was thick with a rumour like this.

In fact, what has"
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There was also a talk that he has gone
to Calcutta—or that these men have
gone to Calcutta—and that soon State
trading was going to be started and
the Commerce Ministry is for State
treding. All of a sudden, we were told
‘No’.

Shri Sri Prakasa: That, Sir, is one
of the many wrong notions that my
hon. friend has.

Shri Tyagi: Now, it may be wrong,
but there it was. Our hopes were like
this and they were frustrated. By
means ‘of State trading, we can have
complete control over the trade and
we can completely mop wup all this
profit. As I have already said, the jute
industry is the biggest industry from
the point of view of our exports. It
is an industry which is not spread over
the whole of India. It is not a cottage
industry either. It is confined to a
certain geographical area and our raw
jute is also produced round about that
area. From the point of view of State
control, if there can be any industry
or trade which can be properly con-
trolled by the State, it‘is this jute In-
dustry alone, and none else. That is
my submission. If at all our nation
is to start State trading, it has to be
started first not in motor cars or other
things—it can best be done in the jute
industry.  Even if this were taken
over I do not want that the whole of
the industry should be taken over. Let
the industry go on. ILet the agents
also go on as they are., I do not want
to create any unemployment. But con-
trol it at the US.A. end. At
present the position is this. To other
countries, we have allowed free
comboetition. There is no control in
sterling areas. In sterling areas, they
are having quite a good freedom of
sending as much as they are allowed.
The consignments do not go to the
allottees in sterling areas. So people
in sterling areas are having a grouse
that after all why they should alone
be treated differently. On account of
our sending jute to U.S.A. at control
nrice the sterling area suffers, because
they are paying high prices. There,
prices have not been controlled. This
also is wrong. But if there is freedom
of export to sterling areas. then is it
not a fact that we have trade relations
with them also. and we should vpay
attention to them also? My submission,
therefore. is that if State trading in
America alone were taken, then at
that noint where we sell our biggest
exoort commodity, we can control. We
can see the fluctuations of the market
and according to the fuctuations we
can fluctvate our norices. and thus
keep a full view of the trade and we
might then be able to take notice of
the requirements of sterling areas also.
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Government would then be fully in
possession of the trade and not a pie
would go to any third party. It would
come here. 1 would even go to th_e
length ol saying that on the profit
which we would earn we should allow
.a margin of profit to the industry. If
you do not want to control it absolute-
ly, you can have a Corporation. Only
a three-men’s Commission could do it
One representative of the trade, one of
‘the industry, and one non-official mem-
Dber who is well aware of the trade—
4liese three people could sit in U.S.A.
.and receive all consignments and
.auction them and see that the trade is
.done. There are alsv our Trade re-
presentatives already. Why not uti-
lise them? I think State control is the
best cure for the situation. Other-.
wise, how long can the industry {ace
individually the crisis of raw jute
prices, raw jute supply and other
1hings? Do not leave it to the industry.
The industry alone will not be able to
cope up with the situation. If the
jute industry is going to thrive, it can
thrive as a rule only with the Lelp and
patronage of the Government. There-
fore, my only reguest is that even if
you are not going to take over the
whole control, do please take charge
of at least the trade and commerce in
U.S.A. so that you can,control at the
U.S.A. source. That is my concrete
~suggestion.

Now the President of the I.J.M.A. has
been appointed as Controller of Jute.
Now ILJ.M.A. is aprivate concern; itis
an organisalion of private jute mills,
which controls the jute- industry. Now
to appoint him—I am sorry 1 do not
know his name—as thé official Con-
troller of Jute is not very healthy.

Mr. Speaker: Order, order. I may
point out to the hon. Member that his
argument so far as the non-advisabili-
ty of raising the duty on jute will
certainly include a general discuscion
of the policy on which Government is
at present working. But the entire
question of jute industry and controls
is not the subject matter of this Bill.
Otherwise, we will not be in a position
to know where to draw the line. The
point that he is advancing is perfectly
relevant, because one of the proposals
is to increase the duty on jute. But
the extent to which he should go into
details is just the point to which I
would like to invite his attention. I
have been hearing him for a pretty
long time and I feel that he is going
into details, which he need not, so far
as the relevancy of this Bill is con-
cerned.

There is another point to which 1
may refer. He sald more than twice
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that on another occasion he will per-
haps advance his arguments more in
detail. Is it his idea to repeat these

_arguments when the clauses come up

for consideration? If thai is so, it is
another additional reason why he
should not go into these details at the
consideration stage. The Bill is a
small one and the essential points in-
volved are the same in both the stages.
All that I say is that there shall not
be a double debate. As he believes his
arguments to he cooant T An vnat dhinls

ne need take the trouble of repeating
them.

Shel Kamath: (iladhya Fradesh):
But is it not within the scope of the
Bill to go into the policy of control,

failure of private enterprise and State
trading?

Mr. Speaker: The points are certain-
ly relevant to the extent of being men-
tioned in passing. The hon. Member is
perfectly entitled and within his limits
to say that the duty should not be
raised. But to go into all the details
as to how this trade is being carried
on, and the alternatives as to how it
should be carried on in the best in-
terests of the consumer or the producer
in India, all that will be .practicilly
put.. we _ill in cold storage. I do
admit that it is very difficult to draw
a line of demarcation. That was why
I allowed him to go on. But for that,

I would have stopped him much
earlier.

Shri T. T. Krishnamachari: May 1
point out that the type and the extent
of that duty is so high that it is quite
possible that the entire trade might
bhave to be cast in a different mould;
contrnls will have tc ke radically al-
tered. There is therefore an advantage
in the question being discussed at
greater length because of the effect of
this particular Bill.

Mr. Speaker: That position, I am not
contesting. I have made it very clear.
So far as these general policies are
concerned, they will be relevant, but
the question is to what extent one
should go into details. After all you
must not forget that what is before
us is the Bill and its scope. It is not
the entire policy of the Government of
Indio on the question of controls that
is under discussion. That is how 1

look at it. There should be some
limit somewhere.

Shri Goenka: May I just submit a
point for your kind consideration? The
hon. the Commerce Minister in his
speech raised the issue of State trading,
decontrol and export duty and said
that export duty was considered by the
Government as the best of the three
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[Shri Goenka]

methods. For the purpose of refuting
that argument—I am not questioning
your ruling, 1 bow to it—I wish to point
out that there is another aspect of the

question.

Mr. Speaker: 1 know that Members
have always been good enoush in co-

erating with me in accepling my
gslings. gBut 1 do not want that t_hey
should accept them, because the rulings
come from the Chair, 1 want them
to intelligently accept them and under-
stand the view-point which I am urg-
ing. I never said that the points urged
by the hon. Member are not relevant.
From the very beginning, I think I
have made that position clear. The
very fact that the hon. Member has
got more than an hour and & quarter
to elaborate his points is 'nselt a
conclusive proof that, his points have
been treated as relevant. But the
only question is how far, to what ex-
tent and into what details he should
go. The hon. the Commerce Minister
when he referred to State trading,
controls and export duties was more
concerned with giving the House a
background of the decision.of Govern-
ment. He did not want to enter
into details of facts and figures. He
made a short reference to them. To
the extent to which it requires a reply,
hon. Members can touch them. After
all, every Member will agree with me
that, there should be a time sense of
the discussions. I do not want to
place any time-limit. But the hon.
Member was going with the same
point for nearly an hour or over and
1 thought it necessary to invite his at-
tenlion to this important aspect of the
limitations of the debate and the ex-
tent to which details may be gone
into. I do not, for a moment, mean
to suggest that it was irrelevant. It
was perfectly relevant. But supposing
this perfectly relevant point is going
to be repeated by half-a-dozen Mem-
bers, will that be permissible, because
the points are relevant?

Shri Tyagi: Sir, I am grateful to you
to have pointed out your personal views
about the conduct of business and
the nature of the speeches on a Bill
I consider the suggestion about Stale
trading is the most relevant and im-
portant part of my speech and I can-
not but request and appeal to you to
permit me, because this is an import-
ant alternative.

Mr. Speaker: The hon. Member again
migses the mark. I never said that it
{s irrelevant and that he cannot go
fnlo that question. I have, on the
contrary, said that it is perfectly rele-
vant and he is entitled to go into it.
The only point is to what extent and
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what length he should go into details.
There, he wili bear the limitations and
the scope of the Bill, in mind.

Shri Tyagi: Thank you Sir; I am
perfectly convinced. What I was saying
was that the State itself should have
taken to this trade and should not
have left it to the industry. At present
our Government has left it to the in-
dustry and the President of the I.J.M.A.
has been appointed as Controller of
Jute. I have in fact complimented
the achievements of the President of
the I.J.M.A. and all the rest. They
have done very well in the past. I
?}?ve no criticism or grouse against

em.

|Surt HIMATSINGKA in the Chair]

I may say they must have done very
well. Otherwise the Government would
have rejected them already. But it is
not on merits as to how they manage
their affairs that I base my objection.
My objection is on principle that no
private person or a person belonging
to the trade should be allowed to re-
present and have the seal of the Gov-
ernment with him. The President,
howsoever responsible he might be—
and he must have done very well and
also been patriotic to the country—my
objection is to the appointment on be-
half of the State of the President of
the Millowners’ Association as our Con-
troller, just as it used to be done in
the British days. Somebody used to
be appointed as the Controller-Gen-
eral of Iron and Steel. The man be-
longing to that industry will be the
Controller of that industry. The man
belonging to petrol will be the Con-
troller of Petrol. In this manner we
are distributing away our portfolios
very cheaply. If everybody belonging
to a particular trade is to have our
seal with him, it is not a healthy
practice. I therefore submit that the
President of the I.J.M.A. should not be
our Chief Controller in this matter.
We must take it over even at this end.
Any one of the efficient members of the
Government can be deputed to control
it directly. That is one point.

3P M.

My second submission is this. Sir,
the Chair Kad just ruled that I should
not take more time because I had
thrown a hint that I intend to speak a
second time. I have no intention of
taking the time of the House twice
and therefore I thought I should say
whatever I wanted to say on this very
occasion. That is why I have taken
so much tii,le. I have nothing else to
press except to ask whether, instead
of raising these duties or trying to
mop up the vagaries of the market by
these means—because the market is
very vagarious, it fluctuates every now
and then and the raising and reducing
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of duties every now and then will be
a horrible nell ot a job, it will not be
possible tor any Minister to do it nor
to control it—it will not be possible to
give lull powers 1o our representatlves
in America to deal with it. My sub-
mission is let our representatives be
there in America, let them take com-
plete control of the trade in America,
and that Commission or whichever has
charge ol the trade there in America
may be given luil powers of reacting
to the vagaries of the market. That
will be the oniy way in which we can
in a cent-per-cent manner mop up the
vagaries of the market and realize
protits. )

With this submission, Sir, I move my
amendment.

Mr. Chairman: I will now place the
amendmernt before the House.

Shri Tyagl: Sir, I wanted to add the
names of Mr. T. T. Krishnamachari
and Shrimaii Renuka Ray if you would
permit me at this stage.

- Mr. Chairman: There is no objection.

Amendment moved:

“That the Bill be referred to a
Select Committee consisting of the
hon. Shri Sri Prakasa, the hon.
Shri C. D. Deshmukh, Pandit
Thakur Das Bhargava, Shri Ram-
nath Goenka, Dr. £. S. Deshmukh,

Prof. K. T. Shah, Shri Prabhu
Dayal Himatsingka, Shri Arun
Chandra Guha, Shri Satish

Chandra, Shri O. V. Alagesan,
Dr. Syama Prasad Mookerjee, Shri
M. Ananthasayanam Ayyangar,
Shri B. P. Jhunjhunwala, Shri
Deshbandhu Gupta, hri  Raj
Bahadur, Pandit Balkrishna
Sharma, Syed Nausherali, Shri

Manik Lal Gupta, Shri B, L.

Sondhi, Shri B. K. Das, Shri H, C.

Heda, Shri S. N. Mishra, Shri T. T.

Krishnamachari, Shrimati Renuka

Ray and the Mover, with in-

structions to report before the

15th December, 1950.”

Shri Goenka: Sir, my friend Mr.
Tyagi has made my task a little easier.
I will not cover the points already
made by the previous speaker. Our
friend the hon. the Commerce Minister
with his fine gifts of imagination and
his facility for graceful expression
compared himself to a man approach-
ing the gallows, already fecling the
twist of the rope round his neck. We
fcel he is totally wrong, as wrong as
he is in his appreciation of the trade
situation in the country. We bave no
desire to hang him or any one else in
the Treasury Benches. Far from
looking upon him as a condemned cri-
minal, we, who differ from him with
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regard to the economic situation in the
country, look upon him as our favou-
rite son-inlaw! We all like him. We
cherish him with affection and when
the occasion presents itself we desire
to honour him. He wrongly imagines
that a rope is twisted round his neck
to hang him. We assure him that we
only wish to put a garland of flowers
round his neck. But at the same time
we do wish to warn him that the gar-
lands which we, his {friends, put
round his neck are not twisted by
events and interested persons into
gallows’ rope for hanging our dearly
esteemed Commerce Minister,

Our Government has had to face
gigantic tasks. No one can say that
they have not achieved signal success
in dealing with many 1sajor diificulties.
In the spherc of foreign policy, though
we are entirely new 1o it, the strength
and sincerity of our stand is realived
and our prestige stands high, far
greater and higher than our own
military or material strength might
warrant.

Shri Jangde (Madhya Pradesh) g7
AAAIT AT AT AT 97 R ?

[Is he reading a speech?]

off Mawer: § o7 78 @ A9
o= a &3, anft e A9t

[You need not worry, You will pre-
sently see that I am not reading].

Shri B, K. P. Sinha: I have another
. point of order to raise. What is the
, occasion for referring to the wisdom
of our foreign policy in this debate?
Shri Goenka: I will compare it with
(our economic policy and try to prove
that while we have succeedad in other
matters, so far as matters economic
are concerned we have failed and fail-
ed miserably. And that is what I am
going to prove.

1t is only when we come to consider
the economic position in the country
that we fear that the countiry’s
interests, the Government’s own
interests, the people’s own intevests do
not get the care and attention which
they deserve and which we are in dire
need of today. Our economic aflairs
in regard to industry, trade and com-
merce leave very much to be desired.
The hon. the Commerce Minister stat-
ed yesterday that his predecessors had
behaved in a manner better than even
what Manu had ordained. Sir, this
reminds me of a story. Like the three
saintly monkeys of China they sit with
their eyes, ears and mouths closed.
They see no evil......

i
i
4
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Pandit Balkrishna
are Japanese monkeys.

Shiri Goenka: Japaaese or Chinese
makes no difierence. [hey see no evil,
they hear no evil and they speak no
-evil. Similarly the Commerce Minister
sees no evil, the Industries Minister
-hears no evil and our Fnod and Agri-
culture Minister reports no evili All
these are virtues when we are on the
road to heaven. But we live on earth,
-and T want to remind the Cummerce
wunister that we ac live on earth, ‘we
‘want to live, and live wel).

An Hon. Member: We huve to live
on rice.

Shri Goenka: How does our econo-
mic position square up with our needs
and desires? There 1is a dangerous
complacency in the higher levels of
our admunistrauon, a complacency
made partly of inertia and partly of
ignorance. I want to impress here and
impress upon the House the question
of ignorance. More than inertia this
complacency fortifies itself with the
aid of closed eyes, closed ears and
closed mouths. This is dangerous. If
this inertia and ignoraace are not
removed one must despair of the
future. Today, Sir, our evonemic
position is deteriorating and tomorrow
we may find ourselves ruinea. Our
economic aflairs would be such that we
would automatically find oc.arselves
blessed with Mcksha, no trade, no
commerce and no wealth to call our
own. This will be the siate of effairs.

Sharma: They

Now, Sir, when [ charge our
‘ministers with inertia and ignorance,
I am not indulging ian flights of
imagination as my hon. friend the
Commerce Minister nas tried to do. I
speak from painful experience,
experience as a Member of this House,
-experience that every Member of this
House has shared, the exparience of
trade and the experience of the people

Take the record of the Ministries.
"Take the budget speech of the hon.
TFinance Minister year afier year and
you will find expectations roused and
promises made but is it not a fact thal
nine out of ten of them have not been
realized?

Some arguments and reasonings and
sometimes stories are given in favour
of those expectations created and pro-
mises made. When they are not
realized, another set of arguments, an-
other set of reasonings are given and
there is always one man to blame, that
is God Almightly, that he wes not
kind and therefore the expectations
‘were not fealized.

In this state of affairs what is going
to happen to us is a problem and this
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is the problem which I would like to
duscuss today.

Sir, the ignorance of our (jovern-
ment, the inefficiency of our (iovern-
ment goes to such an extent that you
will remember that in the budget
speech of the year 1949-59) in regard to
the actuals of 1948-49 we were given
a figure of Rs. 80 to Rs. Y0 crores as
being the defleit in our foreign trade.
After a few months they became Rs.
215 crores. Remember that it is a
Govvrnmeat  which  does not know
even its own actuals. I ask how the
difference could go to the extent of
Rs. 125 crores? What will rou atiri-
bute that to is a pure and simple
question. It is I suppose yeur inertia
or inefficlency or whatever you tnay
like to call it. In fact, the fact rve-
mains that this Government made a
miztake in rogard to it own actuals.

I will come to jute now. With this
background, let me tell ynu in what
collassal ignorance the Government is
living today so far as jule is romcern-
ed. For this purpose 1 will take only
one case. We wanted certain cuestions
to be answered because we had not
had at that time the niaterialz.

Pandit Balkrishna Sharma (TTtiar
Pradesn): May I request the homn.
speaker to just move to the mike?

Shri Goenka: Am I not audible? Sir,
these answers to my questions are the
most positive evidence of ignorance
which is enshrined in this Ministry. I
will teke these answers one hy one.

Shri Sondhi: Is it the other Minister
or the old minister?

Shrl Goenka: I am talking of the
Ministry and so far as the hon.
Minister is concerned, I have ramed
him as my son-in-law.. We have on
page 2 here the prices given to us in
dollars, ruling from January 1948 to
September 1950, These prices will
show that up to October 1948 the
hessian prices were rcundabout 17
dollars and not higher than 17 rollars
After October in America the price of
hessian was not lower than 17 dollars.
In October it was 17 dollars, in
November it was 17-50 dollars, in
December 19:35 dollars, in January
19-25 dollers until we come to July-
August when it was 23-50, in Septem-
ber 25-30 dollars, and today it is round
about 32 dollars. These are the figures
which have been given to us officially
and these are on the basis of certain
journals published in the U.S.A. and
I take it that they are corrert prices.

From the middle of October price
control came. Therefore at the time
when these prices were ruling we
went for depreciating our currency by
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‘44 per cent. I can understand our
fixing the prices at a lower level, it
the prices in the United States came
down. It has been the phenomena of
this de-valuation that the sterling
prices went up to meet the dollar
prices and the dollar prices did not
come down to meet the sterling prices
-as was the case in 1931 de-valuation.
As you will remember, Sir, when in
1931 de-valuation took place the dollar
prices dropped down to the level of the
sterling prices but this time it was the
sterling prices which went up to meet
the dollar prices and there was no
drop in the dollar prices at all. The
price which was ruling at that time
was 15-90 or 16:75 but after de-valua-
tion it was 1750, 19-35 and the
American price was 2 dollars or 1
dollar lower and certainly not lower
than the price ruling before the de-
valuation. What does it megn? For
those dollars we will get 41 per cent.
more. Now, did we rot have to pay
for all our imports 44 per cent. more
for those which we purchased from
the U.S.A.? Whatever purchases we
made from the dollar areas, we had to
pay 44 per cent. more. Not only that;
even for the graims we purchased from
Australia, we had to pay 44 per cent.
more because it was a part of our
contract with Australia that the price
will be paid in dollars. Whatever it
may be, how is it that this country
failed to take advantage of that 44
per cent? It would have been a differ-
.ent matter as 1 said, if the price
itself had gone down; naturally we
could not have taken any advantage.
Now, my hon. friends the Finance
Minister and the Commerce Minister
may say thai this 24 per cent. was
divided ~between the industl?', the
middlemen and the like. I will go
into each of these facts and prove to
your satisfaction that (his money
neither went into the hands of the
industry, nor went into the pocket of
the merchants over which my hon.
friend the Finance Mipister could lay
his hands. It went and created a pot,
a pot which is really frightful, which
is the fountain source of all economic
evils in this country, the pot of the
black-market. Whenever we talk of
de-control of any commodity, the
question arises that there is a lot of
‘black-market money round about the
country, and that the black-market
money will be used by the black-
marketeers in concerning the ggods
and therefore de-control is unthink-
able. Now, Sir, on the one side you
20 on pumping money into the_black-
market with your eyes open, and on
the other side, you say that this is the
fountain source of all evils in the
country and because of this evil, we
;;; ri;)ts. able to do certain things which
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we would have, otherwise, done. That
is the state of affairs. Let me tell you
something more about it. Before I go
to the other question, I will say this.
So far as this stage is concerned, it is
absolutely clear that there was ¢¢ per
cent. more which we got for our ex-
ports after devaluation. Of that 44
per cent, the duty was 15 per cent.
That certainly we mopped up. We
gave five per cent. to the sbigpers.
What was the result of giving per
cent. to the shippers? Ten thousand
people went out of employment one
fine morning. When we talk of
retrenchment, Government comes for-
ward and says that we would be creat-
ing unemployment. Notes will be put
before the Cabinet. Are we prepared
to face the contingency of unemploy-
ment in trade and industry? What
happened was, the old shippers practi-
c were washed out of existence by
the fixing of this 5 per cent; not the
mill-owners, not the mills, but the
managing agents of the mills became
the exporters themselves. I will refer
to only one case. I did not get the
necessary answers to my questions; &
did not get the answer because the
Commerce Ministry had no figures.
But, these figures are published month
after month in Calcutta and every
detail is given here. I will take the
year 1949. I will read out the names
of all the main exporters of jute goods
in this country. I shall also read out
the answer which was given by one
of the spokesmen of the Ministry of
Commerce before the Es Com-
mittee giving the Commitiece the
names of the recognised shippers im
the country. You will ind that after
devaluation, many more mills or their
managing agents became shippers, and
the poor shippers who used to be the
regular shippers practically went out
of existence. One of the biggest
shippers which emerged out of this
business was Mr. Walker's firm itself,
Mc Leod Co. They were not shippers
in the year 1049. Here is the list and
I will present it to the hon. Minister
of Commerce. I will give you the list
for 1950. These lists can be had by
the hon. Minister of Commerce. Let
him compare, and find out for himself
and let him be satisfied whether it is
not a fact that because of this five per
cent., the regular shippers went out of
existence and new shippers came into
being, the new shippers being those
powerful mill owners and their
managing agents, who started to take
shipping in their hands for the seke
of this five per cent. So. out of this
44 per cent., to the extent of 15 per
cent. a duty was levied and the balanoe
of 29 peér cent. remained, either with
the merchants, or with the mill-owners
or their counterparts in the USBA R
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[Shri Goenka]

certainly did not go 1o the consumers.
I shall prove it to you when the time
comes that not a farthing of it went
to the actual consumers of bags in
US.A.

Shri Tyagi: How much was the
tal?

Shri Goenka: For a year, this 5 per
cent. will come to 6 or 7 crores. This
five per cert. is not only on hessian: I
presume it is cn all jute goods, but I
am not sure. So far as hessian is con-
cerned, I am certain about it. If it
is only hessian, this five per cent. will
come to 2 crores.

That being the -ase, then what
happened? My hon. friend in the
months of July, August and September
introduced what was called directional
control. What did thjs directional
control] mean? If I cntered into a
contract with X and you entered into
a contract with Y, X and Y will go to
the Controller and the Controller will
say, Z will supply to X and A will
supply to Y. The validity of the con-
tract is not questioned. The money
comes when the contract is entered
into. It does not matter who supplies
the goods. After all, the premium is
paid on the goods. When the gonds
are sold, the money is paid. Who
supplied the gonds, and how these
goods were supplied these are im-
material. After s8ll, who s the
‘Controller of jute? One of the 86.

* Shri Tyagl: What is 86”

Shri Ggqenka: He is personally
interested in the trade. One of the
86 or 88, whatever it s, one of them,
is supposed ta be the Directional Con-
troller. How far. this directional
control has worked I do not know; but
I am told that this directional control
also has not worked very satisfactorily.

Then, I will take up the other
answer namely that it is estimated
that not more than 10 per cent. of the
shipments from July onwards found
its way iInto the free market. What
is the evidence which the Commerce
Ministry has to give that figure of ten
per cent? It is one of my old theories.
Sir, that to meet a particular situation,
a set of answers are given. I will
refer to a note BURLAP prepared in
compliance to a request from the
Committee on Finance of the Senate
and the Ways and Means Committee
of the House of Representatives in
PSA. by the Tarif Commission.
This- Book gives me all the wealth of

ormation which - you require in- re-

ard to the jute industry in the world.
This js a beok from which I can derive

y. informatign .which_ I.cannot  get

rom the Commerce = Ministry. You
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will find that the use of jute in U.S.A.
is like this:

For the manufacture of bags—78.6:
per cent.

As components of belt in the auto-
matlive industry—4 per cent.

Furniture, upholstery and mattress
industries—3:7 per cent.
Textile industry—2'9 per cent.

Carpet lining and felt industry—2-¢.
per cent. .

Cordage industry—1 per cent.
Meat packing industry—9 per cent.
Rubber industry—-2 per cent.
Miscellaneous 4.31 per cent.

Now, Sir, is the Commerce Ministxy
seriously suggesting that in the case
of all these industries whirh are
scattered far and wide in the United
States of America and which naturally
buy from the open market, directional:
control can work? Now, what
happens? Firstly, this directional
control was defective.. It did not work
satisfactorily and the contracis were
in fact kept up. Now apart from that,
if the Commerce Ministry had said
that 90 per cent. of the bag industry
which takes up 75 per cent. of the
total export has been met from this
export, I probably would have had no-
case to refute because I have no
figures. But so far as the other
industries are concerned, I say this is
simply not possible.

Sir, then I come to the other point,
regarding the increase of the duty to
Rs. 750 in October. The duty was
increased to Rs. 750 on October 21st
and the landed cost at New York came-
to 1825 and simultaneously this
directional _ control was abandoned.
Then on October 21st, according to
the figures of the Commerce Ministry
itself and about which there is no
doubt at all, the price came to about
29 to 30 cents. ut then, how is it
that when the duty is as much as Rs.
750 the price has come only to some-
thing like 19 dollars? If the price
here is only 19 dollars when the price
was 29 dollars there, the difference
should have come to Rs. 1,700 per ton;
the hon. Minister for Commerce can
take my word for it. One cent per
yard is equal to Rs. :70 per ton. And
it it was the intention of the Com-
merce Ministry to see that these goods
reached, at least in their imagination,
the actual consumers in the U.S.A. at
a lower nrice, what was the pcint, in
cancelling this directional  control
which they thought had worked
wonderfully well during the months of
Aygust. and September? That is one
point I want to know. B
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And chen, Sir, the duiy was increas-
ed t. Rs. 1,500 on 20th October and
with the introduction of this Bill the
landed cost was 22:75 and to-dsy’s
price being 31, it exactly works out fo
Rs. 3,600 duty. That :x to say, the
cost, plus 5 per cent, plus the {reight
and insurance plus Its. 3,000 will come
to 31 cents. So there is stili Rs. 1,500
per ton to be shared. And shared
between whom? I do not know. But
it is an open secret both in the Cal-
cutta market and with the Americans
that this mone@y does go into the
black market. Sir, I know of rases
where American orokers who are
usually importers, c¢ome to this
country, pay cash, buy contracts and 1
know of cases of contracts being sold
to the dealers, and the dollars are
kept in the US.A. Naturaily when-
ever there is black market and money
is going, no one can enjoy the 100 per
cent. booty. That booty has always to
be shared, and in what praoportion it
is shared would depend upon the in-
genuity of the persons concerned. May-
be that sometimes the Americans may
be enjoying the larger share of the
booty, or sometimes my Indian
counterparts may be enjaying the
larger share of the booty. But the fact
‘remains that this hooty is enjeyed
between these persons.

Now, Sir, let me deal with this
question of 5 per cent. for shipping
charges, before I deal with the other
points. We had evidence before the
State Trading Committee in Calcutta of
which you also were a member: and
:.;:Lirtx_ the bwittnets;es }\:;ere asked the

abou e shipping charges,
they 311 said it is } to 3 ger cent. T‘nat
is the evidence on record and I drew
the attention of Government to this
fact. I drew the.attentlon of the hon.
Commerce Minister who was at that
time not here. On page 62 of the
State Trading Committee’s report, it
is stated:

“Under the Jute (ioods (Export
Control) Order, Gnvernment h':we
fixed the commission to shippers
at 5 per cent. The Committee
was told that the normal rate was

to § per cent, except for
certain _ destinations  like Hong
Kong, Singapore and Chira. It
has been suggested to the Com-
mittee that if it is possible to
earn commission at as rnuch as 5
per cent., it would pay Govern-
ment to undertake exports of
jute goods on its own account.
The Committee is of the opinion,
however, that the Commission fix-
ed by Government is unduly high
and sheuld be brought down in the
long-term interest of . the jute
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goods trade. The fact that buyers
abroad are prepared lo pay this
high commission is entirely due to
the present shortage. Once pro-
duction of jute goods reaches the
normal level, the forces of com-
petition will tend to bring down
the commission to the usual rate
of } to } per cent., unless, in the
meantime, Government themselves
reduce it in. the interest of
shippers who, the Commuission
understands, are being eliminated
from the trade by mills who have
found it profitable to start direct
exports of jute manufaclures  to
overseas markets.”

Now, 1 do not want to weary the
House by quoting the evidence record-
ed by this Committee in this respect.
As I said. when the guestion was put,.
the answer given was that forward
price came to 21 cents. And then I
interjected with my submissios. The
fact of the matter is that this price of
24 or 25 cents forword delivery is not
8 binding contract. It is on the basis
of the contract that if they are able to
deliver. they will do so at that rate.
It is not definite. If it is a definite:
contract, sf¥es can be had at 30 o 32
cents even to-day. America is short
of hessian just now.

And there is one more maiter which-
I would like to mention, though it
may seem a small matter. To the
question. what was the total quantity
that will be required, if work is done
for 45 hours, the answer was 85 lakhs
bales. But from my own enquiries.
and calaulations and according to the
indorination that I have from the
members of the industry, they have
themselves estimated it—the figure
should be 60 lakh bales. But that is
a very small matter into which I need
not go for the time heing.

I asked a queslion as io what was
the internal consumption of sacking
and hessian. The answer was ro
20 per cent. sacking and H per cent.
hessian were consumed internally.
These figures are publlshed_monthly
regularly in the IJTMA Bulletin. That
Bulletin gives the figures regarding
the total oroduction, the total oxports
and the internal consumption.

The total production of hessiun in &
year was 450,000 tons and the tctal
consumption in this country is 11.800
tons. It works out at only quarter per
cent.. whereas the answer given tuv me
was that we were consuminz as much
as 5 per cent. of hessian internally. I
am only trying to show, Sir, to your
satisfaction the complete ignorance in

which the " Commerce’ Ministry is
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[Shri Goenka}

fuactioning so far as the jute trade is
concerned. These figures published by
the IJMA are the most authoritative
figures going......

The Minister of Finance (Shri C. D.
Delgmnkh): How is it quarter per
cen

Shrl Goenka: The total production
is 450-7 thousand tons, the consumption
is 11.8 thousand tons......

Some Hon. Members: It is 2} per
cent. .

Shri C. D. Deshmukh: It is slightly
larger than a quarter per cent.

Shri Goenka: I am very sorry I
made a mistake in calculation. I ask-
ed what was the breakdown figures
for hessian and sacking.

Pandit Balkrishna Sharma: Is it 23
per cent?

Shri Goenka: My friend it is 24 per
cent.

Pandit Balkrishng Sharma: What
was the departmental 4gure? :

Shri Goenka: 5 per cent. Anywa;
it was not a bad thing at all. It iz

only 100 per cent. mistake, which does
not matter.

I wanted the breakdown figures of
hessian and sacking. 1 was told that
they were not readily available. Here
are lists which are printed, published
and sold regarding the export of jute
and jute cloth from Calcntta 1o the
rest of the world. There are break-
down figures month to month. When
I did not get the figures from the
Ministry I had to telephone to Cal-
cutta and get the figures. If with a
Government which is charged with
the biggest industry in this country
Irom the export point of view and over
which depends the fortunes of our
foreign exchange, these bare minimum
facts of breakdown fizures regarding
sacking and hessian are not readily
available, T do not know what is
available with them. But worse things
are to come yet.

I wanted the price of hessian from
the Ministry. They gave me these
prices. The IJMA ublish these
flgures and they vary widely.

Shri Tyagl: Does not the ITMA give
figures only about their own mills?

Shrl Goenka: The price given by
the Ministry for the month of Decem-
ber 1948 is a correct price. In
January the price given to me was
52/10 but actually the price ranged
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between 48/15 and 5%/2. The price
given for February was 50/2 whereas
it ranged between 45/14 and 48/2. The
price given for March was 49/14
whereas it ranged between 46/5 and
48/1. The price for April given to me
was 46 whereas it ranged between
42/3 and 44/6. The price given for
May was 44/4 wher2as 1t ranged
between 41/4 and 42/4. For June it
was given as 44/4 whereas it ranged
between 40/4 and 41/9.

The Minister of State for Transpors
and Railways (Shri Santhanam): It
may be inclusive of duty.

Shri Goenka: There was no duty at
that time. The duty was only Rs. 80
and even if it is included in the prices
it will not amount to anything like
that. If these publications of the
IJMA were with the Government [
would not have got the answer I
actually got. The breakdown for
hessian and sacking, all the price
factors, all the figures of import and
export. every one of these things is
given in these publications.

Shri Karmarkar: If 1 may interrupt
my friend before he proceeds' further
the prices which he has quoted are
good for mill prices.

Shri Goenka: These are weekly
prices of hessian or the market price
of hessian and I have yet to learn that
the difference between the market
price and the mill price is anything
like Rs. 4. In hessian the duily is half
anna and one anna, which is within
your own personal knowledge, Sir.

Then there is the question of fixa-
tion of controlled prices for hessian
and sacking. This is one of the
things over ‘which I lay very great
stress. 1 wanted to find out the cost
of production. The answer was that
they could not give the cost of
production. The answer was in these
words:

“Fixation of controlled prices
for hessian and sacking was done
after tanking into  account pre-
vious reports on the costs of the
industry. an examination of which
was ur'xdertaken during the
war,...... ”,

A lot of water has flown under the
Jumna since the war. Then it con¥-
nues:

“...the actual relationship
between market price of u&
goods and raw jute -and
known factors.”
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What are the “known factors” known
to the Ministry? 1 do not know. 1hen
the answer says:

“Since cost of production for
each unit of the industry is difier-
ent, in some cases the profit
margin will be higher than others
depending upon the efficiency or
otherwise of each Mpl."

Sir, the Commerce Minister (nmes
before me for sanction- of an export
duty of Rs. 1,500 per ton. I do not
know what the cost of production of

the mill is. I do not know what is °

the margin of profit in the price of
Rs. 565 fixed for hessian. Sir, I
personally know it. I will immediately
place before this House all the facts
which have come to my knowledge,
but I am entitled to ask the Govern-
ment that before they come to me for
any taxation mgasure they have to
give me full facts and figuraes in regard
to everything pertaining to that.
Otherwise this House is not prepared
to agree to the motion. Sir, we have
impressed times without number upon
the Government that whenever they
come before this House with any tariff
bill,—be it on the recommendation of
the Tariff Board, or be it otherwise—
they must give complete facts and
figures for this House to come to the
right conclusion. But what happens
in actual practice? No facts are given,
no figures are given. We are given
an abstract proposition in the shape of
a Statement of Objects and Reasons,
which unfortunately is required to be
given in every statutory measure—
otherwise that also would not have
been there. With a bare bill the Gov-
ernment come forward and say, “"Pass
it. Otherwise tomorrow,.such-and-such
things will happen. Therefore, you
- have to pass it immediately.” This
has been the state of affairs in the
past. I am not suggesting it in the
case of this Bill. Here the Ordinance
is already there. They sre collecting
the tax. Therefore, they are not in a
hurry in regard to this Bill as to
whether it is passed today or tomorrow.
But we have instances in which a Bill
comesg up in a hurry and we are asked
to pass in a few mours—otherwise the
heavens will fall! Sir. this iz n state
of affairs which we take great excep-
tion to. My straight question to the
Commerce Minister is, what is the
basis on which you have flxed this
. Rs. 557 If you are not able to answer
that question, and that too satis-
factorily, you are out of court. You
have then no business to come beforce
this Hcuse and ask fcr taxation
measures to be passed, or demand
taxation on the export of goods before
you tell us what is the cost of pro-
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duction of the goods which you are
exporting. That is the most essential
thing in this. Without that nobody
can ever come to the right conclusion,
and certainly not this House because
none of us are jute merchants, none
of us have dealt in jute.

Pandit Balkrishna Sharma: My God,
you are more than that.

Shri Got_anka: My friend, thanks ta
the Committee on State-trading. It is
that Committee which brought this
evidence before us. Then I wanted to
look into it and study the facts and
figures. Certainly I have gone into
the history of the jute trade over the
last 22 years and I can speak with
authority in regard to published facts.
I can taik only of published facts—I
do not know what happens. Certsinly
I have gone to Calcutta just before
coming to Delhi. I went there to
gather the latest figures and learn the
latest situation in regard to the jute
trade, and I have enquired from many
persons, and the conclusion is practi-
cally the same.

An Hon. Member: What is it?

Shri Goenka: 1 am coming to the
conclusion: ignorance, tnat you do not
know your job. If you force nie to tell
you, I must tell it.

The other question is this. How is
this 5 per cent given? What is its
basis? The answer given is:

“A 5 per cent. commission was
dxed for the shippers after taking
into account the following factors:

(a) shippers have to incur
certain expenges, inducing broker-
age or commission paid to inter-
mediaries or shipping agents or
selling agents abroad.”’

Sir, you know what it is, whether
it really exists. Then:

“(b) the margin of proflts to
shippers of jute goods has been
a variable one because of specula-
tive changes in jute prices and
also because some markets which
had small quotas gave a higher
profit margin to the shippers than
markets for which liberal quotas
were fixed by the Government.”

I know of the quotas fixed by Gov-
ernment. [ know gunny bags were
sold abroad at Rs. 275. [ khow the
price here was Rs. 225. 1 know that
left a difference of Rs. 50. 1 also know
the fortunate ones who ‘ot the quotas.

-These facts we know too well. Sir,

the third factor was—

“(c) the shippers in view of the
cut in production were to exist on
a much smaller volume of the
business than before.”
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|Shri Goenka]
Poor fellows! They live on no
volume at all!

Now, what is happening? "Che Gov-
ernment accepted the recommendations
made by the irade. Trade is there to
get the best advaantage oul of the
Government. Traders will not be
traders unless they like to get the best
advantage out ot everybody. That is
the main function of a trader. Now,
Sir, are we to go-by the stories of the
traders let out to us from time to
time? Sir, 1 will go into various as-
pects and then 1 will saiisfy you that
we have even been duped by these
mill-owners, managing agents, traders
and the like. ilow do we know all
these facts? How does the Commerce
Ministry get the various statements
from varivus interesis? Because there
is only one interest thai is gctting
the money, that is, the managing
agents. Shippers are not making
money, Balers are not making money—
they have gone out of employment.
Unless the shippers are prepared to
pay back 44 per cent. ‘o the managing
agents privately, the goods are not
given to the shippers for shipping.
The shippers do the dirty job and get
Jjust & per cent. and ‘the other 4} per
cent. goes to the managing agents.
The forward market has been stopped.
Very naturally it must be stopped in
the present circumstances. Ten
thousand people, as you kuow, were
working in Calcutta in the forward
market. Ten thousand were employ-
ed in the shipping trade. Ten
thousand were employed in the baling
trade. They are all unemployed now.

For that nobody will <hed a tear be-.

cause the rich are happy and the Gov-
ernment is only worried about the
rich, the I.,.M.A. Government are not
worried about the 30,000 people who
have been thrown out of employment.
And when the LJ.M.A. comes with a
story that State-trading will put
20,000 people out of emplayment, Gov-
ernment believe it. Immediately the
Government let out the story that so
many people live on 1this trade who
will go out of employment, and there-
fore we will not have it. This is a
story which is glven by the powerful.
From what appears, the policy of the
Government Is to make the rich richer
and the poor poorer.

Then, Sir, from the answer that has
been given no conclusions can be
reached. I can collect better answers
from the publications of the 1L.JM.A
and from newspapers, thanks to one
friend in the newspaper business who
was able to give me all these I J.M.A.
reports. Otherwise I would not have
got these figures.

. out of this devaluation
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Sir, this House, as you are aware,
is not new to such debates on jute.
This matter of jute had been raised
before this House times without
number. And the Government, for
reasons best known to thern, have
never liked to take this House into
their confidence.

4 P.M.

Sir, I would only refer to one or two
aspects of the question and even at
the cost of repetition, even at the cost
of being misundersiood, and even at

.my personal expense, I will read that

story to the House again. At the time
of ' devaluation, when the mntion for
the acceptance of devaluation was
brought betore the House, this House
insisted that since dJdevaluation had
been agrveed to—and very rightly and
rnaturally agreed to by the executive—
because there had been no time to
take the House intes confldence, the
House would like to have the right to
go into every detail of every matter
that was affected by devaluation.
Then, Government made a promise in
these terms:

e an ad hoc committee of
the House will be appointed to
look jnto the prohlems created by
devaluation and watch the eight-
point policy announced by the
hon. Minister of Finance.”

Certainly, jute, tea and cotton which
account for more than G5 per ceat. of
our total export trade were afiected
by devaluation. [ am not suggesting
that they were affected adversely, but
they were atfected. Whether we took
advantage of devaluation or not is the
matter to which I wish to refer to.
This ad hoc committee came into
existence.

b Shri Sondhi: And you were a wem-
er,

Shri Geenka: Unfortunately. I raised
the question that since we had a large
adverse balance of trade, it was
necessary to take the largest advantage
and that
advantage could only be taken in re-
gard to the commodities which we
export. and the three mntain com-
modities were jute, tea and cotton.
The tirst meeting was a preliminary
meeting. In the second meeting,- I
raised this matter. With your per-
mission, I would like to quote what
actually happened.

Shri Somdhi: I would very much
ask the hon. Minister ‘who is present
here whether it will be in the interests
of the proceedings here to allow the
proceedings of a high-power com-
mittee to be quoted here.
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Shri ‘Goenka: There is no secrecy. 4t
.has been quoted before when the hon.

the Speaker was presiding. Well, the .

. promise was made that—

“H. M. Commerce would have
the matter examined and a note
would be circulated for the next
.meeting.”

Again, in regard to tea, it was said
that:

“H. M. Comnyerce promised to
look into the matter.”

Now. Sir, this promise never
materialised—not up to this date. 1
raised this matter in the Budget
debate and the then Cuommerce
Minister replied to me that he would
like to compete with 1the black-
marketeers. This is what he said:

“He said that we buy raw jute
-at the highest prices and scll jute
.goods 'at the lowest prices. Both
these propositions are absolutely
In-accurate. -In the first place the
price we flxed for jute is not
much higher than the price that
‘was actually paid by us just on
the eve of devaluation and 1 may
iell the House that if it is really
anxious to make this country self-
sufficient in the matter of raw
Jjute supplies, any lower price
than this will not enable us to
«carry out the programme that we
have set before us. In fact we
have been told on occasions that
the price is not enough to sct as
-an encouragement to the Indian
growers to expand  their’ jute
-cultivation. Therefore, it is not

. -a question of our deliberately pay-
.ing a higher price. My f{riend
says that we are selling iute at a
very cheap price to .\merica and
I want to tell the Fouse that
that is our deliberate long-term
pulicy that we have adopted be-
cause we have been yielding
ground to substitutes in America
and it is our policy to inske jute
goods available in America at a
lower price. That is our long-
‘term policy, not a policy of
making whatever money you can
just taking advantage of the
.occasion.”

It is the most laudable objective
and may I rehr:xgind 'g;le) Hggse T\ghat
happened dur 1940~ ? ere
was a control of jute goods down im
this country and control of jute goods
-down in the US.A. In spite of the
large demand in America. the price in
America veered round on the same
basis as in India—about 12 dollars.

L4
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Immediately the control was removed
on 1st October 1946, bang went up the
price to 18 dollars in America and
nearly double that down here. If, as
my friend Mr. Tyagi said, the prices
were controlled in this country and
they were also controlled in the other
country, there might be a spark of
black marketing in 1J.S.A., but control
cannot function if you have contro}
In one country and you have no con-
trol in the other country. Human
nature being what it is, assuming that
the demand is at Rs. 55, I would like
to know who will be the trader who
will sell at Rs. 457 Is it business to
sell at Rs. 457

Sir. so far as competing factors are
concerned in regard to this trade they
are paper or cotton hags. Paper is
not the real competitor as this report
will point out. The real competitor
is cotton and in regard lo these cctton
bags there is a quality of rotton ba
which is called osnaburg, which is sold
at the same price. The report sub-
mitted to thé Committee on Finance
of the U.S. Senate and the Committes
of Ways and Means of the Iiouse of
Representatives says: -

“The 8-ounce 40-inch burlap,
weighing eight ounces per linear
yard, may frequently be employ-
ed in the same uses as the 40-inch
3.50-yard osnaburg. and before
World War I1 these two fabrics
were sold at fairly similar prices

* per yard. Prices remained close
during the war, when all these
fabrics were under ‘artime con-
trols. In 1947 both huve been
very much higher than when
under price control, but the spread
between them has changed only
moderately.”

If you go into the fAgures you will
find that the price of osnabhurg and
burlap are practically the same. They
change very moderately now. What
is the percentage of burlap and
osnaburg which is used in the U.S.A.?
These cotton bags are sold almost at
the same price, with the result that
they are comveting with our burlaps.
The total million yards of burlap con-
sumed were 1490 million yards in
1929, 1490 million in 1940, 1346.6
million in 1941, 1489.0 million in 1942,
1656.3 million in 1843, 1785.2 in 1048
and the percentage has been 45, 40, 40
18, 24, 37 and 46: the tage Ol
cotton fabric being 55. €0, 60, 82, 76, 63
and 54. This goes to show that the
consumption of cotton bags is higher
than burlap.

Shri C. D. Deshmukh: To which
years do these figures - ~late?
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Shri Goenka: From 1439 to 1945.
This book was published in 1847.

Shri C. D. Deshmukh; May I tell
the House, Sir, that the pnsition seems
to have changed. In 1948 burlap was
21-8 per cent. out of 100 having

opped from 38-3 in 1939: cotton

ags fell from 493 in 1939 to 19°1 per
cent. in 1948 and multi-wall paper rose
from 17-8 per cent in 1939 to 591 per
cent. in 1948. These filgures have been
taken from the American Textile
Bag Manufacturers Association publi-
cations.

Shri Goenka: I know; T was coming
to that point of percentage between
burlap and cotton bags. These are t_he
percentage of all the bags, inclusive
of paper bags. Paper hags are sepa-
rately dealt with here. The figures I
read out only relate to percentage
between burlap and cotton. Paper is
a separate proposition altogether to
which I will come presently. My hon.
friend the Finance Minister gave the
figures of the percentage of paper
bags, the percentage of burlap bags
and the percentage of cotton bags. 1
am only referring here to burlap and
cotton bags’ percentage. I am not
touching the question »f paper at all.

Shri C. D. Deshmukh: [ must explain
that 1 intervened. because [ heard the
hon. Member to say that as a ccm-
petitor burlap paper bags were not
important, but cotton hags were. The
figures that 1 have given show that jt
is paper bags which are seriously
competing with burlap.

Shri Goenka: What I said was that
direct competition was from cotion
bags. Indirect competition is of
course from paper—we all know that.
1 am coming to paper very scon.

In regard to cotton and burlap, if
the price of burlap was higher,
naturally cotton bags will sell. If the
grice of cotton was higher, naturally

urlap will sell. Paper of course
plays an important part. But so far
as this report is concernad—this 1is
the authoritative report given io the
Finance Committee and the Ways and
Means Commnittee of the Senate and
the House of Representatives—paper
glays only an indirect part in this

ags trade. From the facts which
have come to my notice, I have no
doubt abgut that.

I will next take the Finance
Minister’s point of view that Eaper is
an important competitor. Sir, does
the Government know that after de-
vaiuation the price of wood pulp and
other tvpes of pulps went up by 125
per cent” Does he also remember
that the price of cotton has practically
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doubled? If the price of paper has
gone up by 125 per cent., which is the-
case today, and if there has been a
continuous process of rise after de-
valuation, I would expect the Govern=-
ment of India to watch what is
hagpeninfg in regard to the paper
industry, what is happening in regard.
to the cotton industry and how the-
paper and cotton is competing with
our burlap, and on the basis of that
we should lay down cur policy. Our
policy cannot be divorced from the
other factors. Those factors are the
price of pulp. the. price of cotton and
the price of jute.

Sir, all trade journals will tell you
that so far as fibrous 1aaterials are
concerned, there is a definite shortage
of them in the world thday and con-
sequently the prices have practically
doubled. But what is our fjovern-
ment doing in regard to iute?” Has the
price doubled after devaluation? Has
the price gone up even by one per cent.
after devaluation? The price before de~
valuation was Rs. 55 according to the
figures given by the Comnerce
Ministry itself. It is Rs, 55 today.
The price of raw jute was Rs. 35 before
devaluation. It is again Rs. 35 {oday.
We cannot ignore the various faclors
which affect us directly or indirectly
in regard to our trade.

Pandit Balkrishna Sharma: May 1
put one question to the hon. Member?
As the hon. the Finance Minister has
pointed out. the paper bhcxes have
come in for a very serious competition
with our burlep and the flirures quoted
for 1949 go to show that near about
50 per cent. of the mannfacture of
bags in America has been from paper
and to that extent our trade may
stand in danger of losing the market.
It is for that reason that the Govern-
ment wanted to keep the price low..
These are the arguments.

Shri Goenka: I am uwave of cach

- one of these arguments. I will not sit

down until I meet each one of them.
I am not asking them to raise it from
Rea, 1,500 to 3.000 and mop up {hewe
profits. My idea is that we must adopt
a policy which will not bring about
the ruin of the present jute industry,
which will result in a loss to this
country of the foreign exchange of
Rs. 165 crores—something like 35 per
cent of the total export of this
country. We should not lnse them one
fine morning. T see the danger ahead
and that is the reason why I am
advancing these arguments. Other-
wise it is immaterial what happens.
But I see before my very eves that
this industry is on the verge of ruina-
tion by the policy we adopt today, and
therefore it is that I am asking with
all the emphasis at niy command te
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make the mountains move. But the
mountains have not moved so far. If
I am able to convince a fair-minded
gentleman like the Finance Minister
and also the Commerce Minister, if
my arguments have any valid reasons

hind them, they will certainly listen
to what I say. It is in that spirit and
with that point in view that I am
discussing this aspect of the question
and canvassing the idea in support of
what I have to say.

Let me clear one point with regard
to what my friend Pandit Balkrishna
Sharma said. ' Paper has not come in-
to competition just this year or last
year or the Yyear before that.
Paper has always been a com-
petitive factor. In fact this year the
censumption in the United States of
America of our burlap has been
higher. Up to the year 1947, as this
Report shows, and since then it has
been 600 and odd million yards. But
last year it was 800 and odd million
yards. Sir, I am not trying to pick
up my papers and give the exact
figures, but I am sure that my memory
is not deceiving me for the time being.
So the ccnsumption of burlap in the
United States has gone up by abeut
25 per cent. That is due to one main
factor and that factor is that there is
a shortage of cotton crop in that
country this year. Print which is the
name of the cotton cloth which is used
in the production of this asnaburg is
the barometer of the cloth or the
cotton trade in the United Stales of
America, because this one single
quality of cloth uses the largest
quantity of cotton. So, print, as it is
called, is the barometer of the cotton
and textile industry in the United
States of America. On that price
moves the price of burlap and the
price of burlap goes up or down. I
am going aqnly by this Report. Paper
no doubt has replaced, even before
1939 and during the war, certain of the
jute bags which were being used
before. But this Report again goes to
show that costly machinery has been
installed for the manufacture of paper
bags and therefore the trade that has
been lost in favour of the cotton bags
is revived again. But apart from that
burlap can take whatever excess re-

uirements of the United States of

erica may be, based upon their
trade and industry. If their trade and
industry and business moves, then
there is more demand for bags, and
in that increased demand of bags
burlap can play a very important part.

80 far as paper is concerned, as I
have said, paper competes indirectly.
But there is no doubt about the fact
that paper does compete, ani paper
lcnrmot but compete. The report says:
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“Competitive products and sub-
stitutes.—Burlap and cotton
fabrics, chiefly osnabur, and
coarse sheetings, frequently com-

pete with each other in the
bag and baling trade. Re-
cently, however, a more im-

rtant competitive factor has
een the increased use ¢f paper
in containers and wrap
materials at the expense of both
burlap and cotton fabrics. Under
some conditions it becomes eco-
nomical to use contamners of
corrugated cardboard or wood, or
to ship in bulk. The equipment
required for handling bulk goods
at shipping and recelving points
has tended to limit bulk ship-
ments, but since the end of the
war, bulk shipping has been
increasing, particularly for wheat
and other grains.”

Again they say:

“The bag-manufacturing in-
dustry uses more than three-
fourths of the total buriap con-
sumed in the United States”.

I will come to my point. Assuming
that we kecep our policy “what it is
and the prices in the United States
continue to be what ihey are, what
will be the fate of our industry?
There is raw jute available in Pakis-
tan. India may be the monopolist,
and in fact is the monopolist, so far
as International trade in jute goods
is concerned. But certainly India is
not a monopolist of the manufactuiing
industry. Out of 1,15,000 looms that
exist in the world India claims to have
only about 67,000 looms. In the
total, the loomage of India is only 60
per cent. The remaining 40 per cent.
of the looms are distributed all over
the world. It is reported that at
Dundee, at any rate part of the Jooms
of Dundee, are working three shifts.
If we do not see to it that we put all
our industry on a full-time pro-
duction basis, it will be impossible
for ug to hold on to this industry, be-
cause Pakistan will supply the raw
jute and the world mills will manu-
facture the hessian required for the
United States of America. and the
trade of India will disappear in due
course.

Sir, it is well-known to you that 12§
per cent. of looms are today sealed.
We work only for 423 hours, ie., we
are only working to the extent of 75
per cent. of our capacity and this is
all that 16,000 looms working three
shifts can produce. What prevents
one from making 18,000 or 20.060

Jooms work three shifts a day and’

taking their raw material from.
Pakistan and manufacturing al! the-
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goods that are required by the U.S.A.
and other countries of the world?
What prevents you from doing so? It
was perfectly all right during a
normal period when the profits of the
jute mills were small and when the
margin between the cost of pro-
duction and the selling price has been
small. That was a totally different
matter but today the difference is 200
per cent. Your cost of production is
round about 48 or 45 and the price
which you get in the U.S.A. is about
Rs. 130 or 135 and it is three times
the cost of production tuday. At
that cost of production sny mill in
the world can manufacture this
hessian and supply it tc the U.S.A.
.and the U.S.A. need 20t wait upon
the pleasure of India o supply these
goods at exorbitant prices. That is
a problem which we cannot lose sight
of. That is a problem which is upper-
most in my mind today. What is the
remedy? The remedy [ had suggested
. already and 1 suggest now again. The
remedy” lies in forcing the mills to
work 48 hours and make thern not
. seal their looms. That will give them
25 per cent. more production and with
that 25 per cent. more production the
prices are bound to come down and it
not to normalcy, it will be reduced to
.a considerable extent. I know the
next question will arise: “Where is
the raw marterial to come from to
work 48 hours and three shifts?” I
have got the figures of the I.J.M.A. in
regard to this raw material. Before
I go to these figures, !et me make a
point. You remember, Sir, I was
mentioning about the Devaluation
Committee and the promise held out
there was never carried out. The
hon. Commerce Minister said in his
speech that since other people are
black-marketing the Government would
not like to compete with black-
marketeers. The hon. the Commerce
Minister in answer to a question very
quietly said that the difference would
have gone into the pockets cf the
- traders. What an admission? At
that time in early December when the
meeting took place and when I argued
the case for one hour ovefore them, I
thought they were convinced. They
wanted me to prepare a note for them
and give them that note for them to
consider. I had no acknow!edgment
. of the report so far. I do not know
what happened. They think that we
are slaves, that we are at their beck
and call and that we are at their
mercy and they did not have even the
courtesy to acknowledge the note
- which they asked us to prepare at
great perconsal sacrifice and cost. That
is beside the point. What have I said
i{n that report?
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Shri C. D. Deshmukh: When was
this note sent?

Shri Goenka: This was in Decem-
ber 1949 immediately after this De-
valuation Committee met, when this
matter was raised. Then ] was asked
to prepare a note and submit it to the
hon. the Commerce Minister. In this
report that I suhmitted I pointed out
all the facts as I saw themm. I told
them, Sir, that their position in regard
to jute was not unhappy. Sir, you
take the figures of production for the
year 1949. There is no serious
suggestion from anybody that before
devaluation we had any trouble with
Pakistan in regard to the import of
raw jute from them. Nobody suggests
that. What happened? Immediately
the profit goes down and the I.J.M.A.
decides to seal 124 per cent. of the
looms and when further prices had
been raised, they work for 3 weeks
out of 4. They cut down their pro-
duction by 37} per cent. At a time
when nobody can seriously suggest
that there was shortage of raw jute,
there was any dificulty in getting raw
jute from Paki-‘an, it was done to
boost up the prices and what happen-
ed? The price was boosted up from
Rs. 40 to 55. T have gnt all those
figures which 1 will present to the
hon. the Finance Minister and hon.
the Commerce Minister, who. I have
no doubt will apply their fresh minds
to the subject again.

Sir, at that time I told them that
the stock position of raw jute in this
country is not as bad as it was
generally represented to be. All the
jute mills working for 48 hours a
week were consuming about 50-83
lakh bales of raw jute every year.
The following is a rough estimate of
the stock of raw jute in the country
for the year 1949-50:

Carry over from previous year—13
lakh bales.

Indian production including Mesta—
32 lakh bales.

Quantity alreadv imported from
lga}(istan before devaluation—-5 lakh
ales.

Quantity smuggled out of Pakistan
after Devaluation—5 lakh bales.

It is an open secret that smuggling
goes on in and out of the country.
Cloth is smuggled out of this country
and jute is smuggzled into this country.
This smuggling will go on .and no
pcwer on earth can prevent it. The
only question is at what cost?

Quantity likely to be further
smuggled out of or imported from the
stocks lying on India account in Pakis-
tan—10 lakh bales. '

Total 65 lakh bales.
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The report of the I.J.M.A. at that
time gave the total as 66 lakh bales.
Th2 opening stock therec was 12:60
lakh bales and in my report I said it
was 13 lakh bales., After this figure
of 67 lakh bales the total consumption
has been 52 lakh bales. Unfortunately

before devaluation we exported 6 lakh-.

bales. Had we not expocrted this 6
lakh bales our position would have
been still more comfortable but we
.exported at a time when jute was
there and we could make money. After
consuming and after exporting our
carry over is 7-56 lakh bales. Accora-
ing to the hon. Minister for Commerce
we are prorducing 41 lakh bales, That
makes for 49 lakh bales. 1 estimate
that they have to purchase a certain
quantity of jute in return and a certain
quantity has been smuggzled into this
country. Boih these come to 15 lakh
bales. The total comes to 63 Jlakh
bales. This is the guaniity that we
had for this year. These figures,
except the production figures, are the
IJMA books. The IJMA for reasons
best known to them. ! o not know
why, from November 1949, have dis-
continued giving figures for raw jute,
all the figures which thay used to give
in regard to the arrival of raw jute
:at the mills, at the railway stations,
«etc. So, unfortunately, I have not
got figures on which T could go upon.
I can go on only on such figures which
are at my disposal and these figures
-«come to 63 lakh bales. over which,
there is no difference of opinion sn far
:as the members of the trade are con-
cerned, namely, the carry over is 7:56
lakhs; 41 lakhs we are going te pro-
duce. Supposing 41 Iakh bales pro-
duction is not there, it is not my fault;
it is the figure given by the Govern-
ment of India and I have got to go
upon a figurc given Ly the Govern-
ment of India. This is the edtimate
of the Government of India. Fifteen
lakhs have certalnly arrived in this
country from Pakistan after June
1949, If we are only able to take the
goods through our own Railways from
Assam to Calcutta. we can ret plenty
of jute. The unfortunate part of it
is that although the Rallway system
‘has come into existence, owing to the
ferry bottleneck at Manihari ghat,
and owing to the incapacity of the
railway to handle all the gonds. we are
not able to bring to India all the goods
‘that we could get from Assam.

Shri Santhanam: We have trans-
ported all the last year's stock.

Shri Goenka: You may have trans-
gorted; but the complaint of the trade
: there. If you could give me
wagons. I shall be grateful. It is a
genern]l complaint that 25 lakh maunds
of jute are lying in Assam and they
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are not able to transport it. That is
the general complaint of the industry
as I understand it, subject to correction
as the hon. Mr. Santhanam says.

Shri Santhanam: It would come to
60.000 bales. .

Sarvi Goenka: No; 25 lakh maunds
comes to 5 lakh bales, if it is any
information to you. You are talking
of the Madras maund.

It has to be noted that for the last
three months. the mills have been
working only three weeks out of four
and even from lst December, the
Mills are working only 42% hours a
week instead of 48 hours. So, the
total quantity of raw jute required
will be about 50 lakh buales. In spite
of thieg satisfactory stock position, the
mills have been decreasing their pro-
durtion by reducing the working
hours. sealing some of the looms, not
because of shortage of raw jute, but
in order to pump up orices and earn
as much profit as possible without
earing for the interests of the
country. The position is that the
looms were sealed and working hours
were reduced. 1 presume, with the
concurrence of the Government of
India at a time when we wanted more
production. Anyway, that was done.
This was before devaluation, when
the Pakistan market was open to us
for the purchase of as much raw jute
as we wanted. From the Ist of
December, the mills work 424 hours a
week throughout the month, which
would mean an increased working of
25} hours every four weeks, i.e.,
working 31 weeks every four weeks.
So. the decrease in working hours in
July was not due to the shortage of
raw jute. but purely v - pump up
prices. That would be evident from
the fact that while in June, the prize
of hessian was Rs. 40 and B-Twill
bags Rs. 116, immediately on the
announcément of the -losing down of
the mills for one week out of every
four .weeks. the prices reached Rs. 60
for hessian and Rs. 166 fcr B-Twill
bags. On the date of the devaluation,
it came down to Rs. 55 and it was
fixed as the control price. This priee
which jumped from Rs. 40 to Rs. R0,
which was fixed at Rs. 35 was an in-
flated price. That is the reason why
1 wanled to know the cost of pro-
duction. 1f the cost of production was
given to me. I would have known
whether it was an inflated price or
not. From the enquiries that I have
made. I will give you the cost of pro-
duction. )

A statement showing the cost of
production and stocks for the period
January to October 1849 is available
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which will show how the t{:r()ducﬂon
kas been curtailed during the months
of July, August and September. This
fs given from a statement. This will
show conclusively how by cutting
down stocks the prices were pumped
up. These mills by working lesser
number of hours and by giving wages
to the coolies without any work at all,
were adding to the cost of production.
They were interested in the profits
which they would get by creating a
shortage of goods. They were not
interested in more production. This
was the result.

Then, what happened? There has
been no black-marketing in raw jute
at all. Raw jute prices were fixed on
the basis that there was no black-
marketing in raw jute. This has been
clearly stated in the evidence before
the Committee on State Trading. It
is agreed that in the manufactured
goods, 70 per cent. of the ccst re-

presents raw materials. We asked a.

question of the representatives of the
Indian Jute Mills Association.

Shrl Santhanam: Smuggiing was in
the white market?

Shri Goenka: Smuggling is abso-
lutely white market both in Pakistan
and India. It may be white, blue or
grey, 1 do not know.

In the production nf gunny bags
only bottoms and other inferior
quality of jute are used. The price
fixed for bottoms is Rs. 23 per maund.
For producing one ton of gunny bags,
about 28 maunds of raw jute will be
required and the p.ice of 28 maunds
of raw jute would be Rs 630. The
manufacturing cost wouid be Rs. 350.
The total cost will be Rs. i.300 taking
the highest price which the manu-
facturer would have to pay for raw
fute required for the manufacture
of gunny bags. The Government
of India have fixed Rs. 2,550 as
the price at which the rills can sell
these jute products, name'y. gunnv
bags. This works out at a profit of 17
per cent. to the mills. This is a rouegh
and ready calculation which [ got
from the merchants from Calrutta.

Then, the rost of hessian would be
as follows. For raw jute, you have
to use middles and toos, a higher
quality of jute for the production of
hessian. A cost of Rs. $0 per muaund
may be taken as the average orice of
the middles and tops which would be
used for this purpnse. The cost of
28 maunds of raw jute would be Rs.
1,120 and manufacturing cost would
be Rs. 500. Thus, a wn .of hesslan
would cost Rs. 1,620, The price dxed
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by the Government of India for
hessian is Rs. 1,980 per ton. This
gives a profit of 22 per cent. to the
mills. In each mill on an average
two-thirds of the production are gur‘lvrhvr
bags and one-third hessian . It

therefore be seen that even on the
prices fixed by the (Government, the
mills would be making a profit of 18-
20 per cent. on every ton of jute goods
produced. It may be 19 per cent; it
may be 15 per cent. or it may be 16
per cent. I cannot swear by these
figures because these figures have
been given to me by the trade. In
the absence of any figures given
by the Government of India, I
cannot say one way or the other
whether these flgures are correct or
not. But, the fact is that taking the
cost of a loom as Rs. 10,000, the turn
over is almost double the capital
expenditure. You can by producing
double the amount of your capital
make about 40 per cent. of your capi-
tal or 30 per cent. as the case may be.

It has been further disclosed in the-
cvidence before the Committee on
State Trading that although the price-
of B-Twill gunny bags is fixed at Rs.
155-12-0, the black-market price is
Rs. 160 per hundred bags and the
rice of hessian in the black-market
Rs. 64, whereas the price fixed by
the Government is Rs. 35. The price
of hessian in America is Rs 75. This
difference between the price fixed by
the Government and the price actually
prevailing in the market bhoth in
India and outside is being appropriat-
ed by the Managing agencies in
various ways without bringing them:
intc the account of the jute mills..
This has been practically admitted by
Mr. Kennedyv. Mr. Sutherliund and Mr.
Dhandania in their evideace before
the Committee. The evidence of the
Committee is there for any one to see.
In the evidence tendered on behalf (f
the Indian Jute Mills Association, it
was stated that the shipper does noth-
ing except presenting documents and
such other formal things. The usual
profits which the shippers were mak-
ing were something like ¥ to % per
cent. But the Government of 1ndia
have now fixed 5 per cent. as shippers
charges. The result is the Mills them-
selves have taken over the shipping
of the goods. eliminating all the usual
trade channel. Even where the
normal shippers services were utilis-
ed, it was stated that they were pald
only 1 per cent. and the balance of 4
per cent. was retained by the Mills or
the managing Agents. And this is
not denied by the Indian Jute Mills
Association. Thus large amounts of
illegal profits are being made by the
Jute Mills and the merchants.
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My own view is that due to de-
valuation, these jute mills, mmanaging
agents and middlemen arc making
huge profits, the mailor portion of
which is not brought into account and
therefore not assessed to tax.

Therefore, I suggest that the pre-
sent export duty on manufactured
jute goods may be increased to absorb
this difference in price between the
manufacturing cost of jute goods and
the selling price. At that tine all the
fibrous materials of the world, like
paper, cotton and other things were
going up owing to devaluation. There-
fore it would have been safe to have
increased the duty and appropriated
this profit to the State and to the
exchequer. Sir, I have worked out
these figures of the loss that we have
incurred as a result of our bungling
in this matter. I have worked it out
day by day and week by week. There
have been huge losses on the basis of
the prices fixed down here and the
prices in the U.S.A. and we get an
astonishingly large figure. I do not
say that this amount has gone into
the Dblack-markets of this country. It
has been shared by every one, and the
figure that I give will be as accurate
as you can ever hope to get.

Duty on Hessian before Devalua-
tion was Rs. 80 per ton; on devalua-
tion it was raised by Rs. 270 thus the
total export duty at present is Rs. 350
per ton. The increased duty of Rs.
270 represents only 15 per cent of
the cost of Hessian, and even assum-
ing that American prices are remain-
ing stationary, by devaluation the
Indian merchants have gained an
advantage of 44 per cent. whereas
the increased export duty is only to
the extent of 15 per cent: This leaves
a gap of 29 per cent. which is now
being taken by the mills and the
merchants. Now the export dutly
should be dincreased to cover this gap
of 290 per cent. Similarly an increase
in export duty may ne effected on the
export of gunny bags also.

One other factor also I have to
point out, namely, that the prices
were flxed at the inflated rate which
obtained due to cutting down of pro-
duction by decreasing the hours of
work, in July and after sealing some
of the looms manufacturing hessian
and gunny bags.

By the increase of the export duty
as suggested by me, the export trade
of jute goods will not in any way be
atfected. The illegal profits which
are being earned by the mannging
agents and others during the course
of the trade would bhe absorbed by
the State and would go to the State
exchequer. But this was not done,

5 DECEMBER 1950 (Fourth Amendment) Bill 1268

+ though I pointed this out in a note as
Decem

early as the 7th ber, 1940.
Every word that I said then im
December, 1949 is correct to-day as #
was at that time.

Sir, I will state only one or iwe
points for I have already taken a lot
of time, and I would crave your in-
dulgence for a few more minutes im
this matter. 1 have tried to be within
the limits of the discussion permitted
by this Bill as far as is humanly possi~
ble to do so.

§

I will just mention this quesion of
losses already incurred, on whiclf
everybody is interested. 'The export
of gunny bags and hessian from
October to June—89 months 1is there.
October to June was not an abnormal
period and there was no abnormal
rise. In terms of rupees the rise was
20 to 24—a small rise over and above
this 17 dollars prevailing in America.
In the course of the nine months the
total export was 208,000 tons of
hessian and 2,98,000 tons of gunny
bags. Taking a safe average of 28
per cent.--it may be a littie more, but
I take the safc average of 25 per cent;
it comes to 3 cents or Rs. 500 per tom
and it will come to a little over 10
crores and 5 per cent. on gunny ba
comes to Rs. 2 to 8 crores. That
the average in the case of gu
bags. In shipments to China ther:nl'l
something like 20 per cent. Taking
the profit in gunny pags st 5 per cent.
and on hessian 25 por cent. up to
June, the black-market money, or thig
money which went to the blacke
market was Rs. 10 crores in hessism
and Rs. 2 to 3 crores in gunny bags.
After June the story 1is certainly
different. Figures of export only for
July are available at present. Tak-
ing the figures for the months of
August, September, October and
November on the same basis as for
the previous period for July the
figure comes on that basis to 125,000
tons of hessian. Here the margin of
undisclosed profit must be to the
extent. of Rs. 2,000 per ton and thaff
is borne out by facts. As you know
even after levying an extra duty of
1,150 rupees, the price romes to 22.78.
If we levy an extra duty of Rs. 2.700,
bringing it to Rs. 3,000 then only do
we come to the present level of prices,
namely, 31 cents. And the figure for
hessian comes to Rs. 25 crores and for
gunny bags Rs. 44 crores making a
total of atout Rs. 30 crores. ﬁn‘
with Rs. 13 crores during the previous
nine months, the total comes to as
much as Rs. 42 or Rs. 49 crores. And
then after allowing 1 per cent. for the
sh!ppen,ontheotheripercan&ﬁhlt
goes to the others, whatever you may
call them, we get another Rs. 5 erores
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And so there is a total loss of about
Rs. 48 crores that has gone in the way
I have just now mentioned.

Mr. Chairman: Is the hon. Member
likely to flnish soon to-day?

Shri Goenka: I will require only an-
other 25 minutes.

Mr. Chairman: Then we
now till 1045 a.m. to-morrow.

The House then adjourned till a
Quarter to Eleven of the Clock on
Wednesday the 6th December, 1950.

adjourn





